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urging the egrant of full Statehood for
Manipur. Members belonging to all the
parties and sroups in this House have sent

it. I sugges' that this may be taken up

as early as possible before the situation gets
out of contryl and it is very essential that
a universal « *mand of this kind is conceded
by the Cha -. Therefore, 1 would request
that this should be taken up by the Chair.
This is not .t all a party issue.

THE INDIAN MEDICINE AND
HOMOE( PATHY CENTRAL COUN-
CIL BILY, 1968—cond.

SHRI S. & MARISWAMY(Tamil Nadu):
Sir, if the «bject of the Bill is to give a
fillip to the Ayurvedic system, I have absolu-
tely no complaint againtst it, On the other
hand, T waould rather welcome the Bill
if it would do equal justice to another
section of p -actitioners who are practising
in integrated medicine for the last 30 years
all over the country. if my statistics are
correct, their number is about 50 thousand.
Education ir integrated medicine is impar-
ted in about 40 colleges and 10 universities
all over Ind a. Now the object of the Bill

is to consti ute a Council wherein there |

is a fear thit a large number of quacks
would get a pilace, and they would outnumber
those people who have done research and
who have hid training, etc. for so many
years. Yesterday our friend, Mr. Goray,
pointed out that in Maharashtra they
issued a circular saying that whosoever
comes befor. a particular date, he can re-
gister himself as a doctor if he produces
some certific ate without any support. So
a large number of fake certificates were
produced and a large number of people
have becom.: fullfledged doctors. I have
some true siory with me. In a village in
my State ¢ young and healthy fellow
developed stomach ache all of a sudden.
He went to i native doctor who gave him
some pills. The second day he went to the
same doctor and complained of severe
pain. Then he gave him some lehyam.
After taking that, Sir, the fellow died.
Then the marter was reported to the police
and when lie was apprehended, he gave
a very stranre reply. He said that the puls

were manufuctured by his father who had !

learnt it from his grandfather. About
lehyam he :aid “It was prepared by my
father according to some Sanskrit slogan and
I do not know what is that slogan.” So,
Sir, there ar: these types of doctors who
are availabl' all over the country. Not
that I am against giving any help to the
Ayurvedic system. I have absolutely no
grievance agiinst it but there should be
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some proper training and research because
they are dealing with human lives and not
with animals. Therefore I am afraid that
the Bill as envisaged will encourage more
and more quacks and they will outnumber
those who hae got the necessary qualifica-
tions and who have made research, etc.
I hope Mr. Murthy keeps an open mind
contrary to the statement made by the
people belonging to the integrated branch
that he is very much prejudiced against
them. Therefore I request that he should
constitute a separate Committee or a Coun-
cil for the integrated medical practitioners
or he should give vice-presidentship n
the proposed Council to that branch of
medicine. If he does not do that, 1 think
he will be doing great injustice to that
community. Our country is a vast country
of 7 lakhs of villages and there 1s great
dearth of doctors, Just now we were saying
that there is periodical incidence of famine
and pestilence.

What is wrong with this integrated
doctor? So more and more training must
be given to them and 1t must be seen that
they are sent all over the villages of the

' country. The present system would only

|

encourage quacks. I hope Mr. Murthy,

- along with Mr. Shah, would see that this

 Indigenous

community is also helped in a big way.

MR. DEPUTY CHAIRMAN
House stands adjourned till 2 p.M.

The

The House then adjourned for
lunch at one minute past one of
the clock.

The House reassembled after launch at
two of the clock, Mr. Depury CHAIR-
MAN in the Chair.

DR. (MRS.) MANGLADEVI TALWAR
(Rajasthan) : Mr. Deputy Chairman, Sir,
I welcome the Indian Medicine and Ho-
moeopathy Central Council Bill, 1968.
A great deal of thought as well as effort
have gone into this for getting this measure
in its present form. Ayurveda is a science
which has been nurtured and developed
in our country. It is a part of our culture.
Soon after independence a Committee on
Systems of Medicines was
formed in 1948 popularly known as the
Chopra Committee. It recommended an
integrated course of medicine combining
the best of both the systems for study. In
1958 the Udupa Committee and in 1961
the Lakshmanaswamy Mudaliar Committee
were set up by the Government of India
which recommended the establishment
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of a Council of Indian Medicines on the
lines of the Medical Council of India.
The Central Council of Health constituted
a Committee tn 1967 with Pandit Shiv
Sharma as the Chairman to look into the
details of the proposed legislation. The
major points of difference among the mem-
bers of the Commutice related to the ques-
tion of laying down qualifications for candi-
dates for election to the proposed Council.

The point raised was whether only
institutionally qualified persons should be
made eligible for election, or whether regis-
tered practitioners, whether they were
qualified or not. should also be eligible
for such election. This difference of opinion
was referred to the Executive Committee
of the Central Council of Health held at
Naini Tal in 1968. The Committee resolved
that 50% of the number ‘of members in
the Commuttees for Ayurveda, Siddha,
Unani and Homoeopathy should be nomi-
nated and the remaining 50, should be
elected from various State Boards and
Faculties keeping an overall two-thirds
majority for the institutionally qualified
persons in the Council and the Committees.
I am glad to see, Sir, that provision of
nominated members has been brought
down to 30% in the Bill, instead of 509,
as was recommended by the Executive
Committee. But there is no mention any-
where in this Bill that the overall two-thirds
majority for the institutionally qualified
persons would be kept 1n the Central Council
and the Committees.

Institutional education not only imparts
technical education but it also equips an
individual’s mind to think, plan and work
in a methodical way. The real purpose of
educalion, Sir, is to develop the faculties
of an individual to the maximum capacity
he or she is capable of. According to Clause
17, sub-clause (3) (a), a person, who does
not possess any qualification, if he is enrol-
led on a State Register before this Bill s
enacted and enforced, shall enjoy all the
rights enjoyed by a qualified practitioner.
So, many quacks would rush to be enrolled
on the Registers of all States and if we
have no working rule for election to the
Central Council and the Committees, the
chances are that so many quacks would
occupy the exalted chairs of the highest
body. In this connection, Sir, I would just
quote one sentence from the speech of the
hon. Member, Shri N.G. Goray. He gave
the example of a person who ‘“immediately
applied and got a certificate that he was
a Registered Medical Practitioner. He
does not know anything about it; he never
practised. Such people will dominate the
Register. And what happens to these 50,000

’
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| Integrated Medical Practitioners?” However,

I don't say that many people have done
so, but there is a chance, there 1s a great
chance of their registering themselves as
practitioners, people who do not possess
adequate knowledge of any of the systems
which they practise.

The Central Government would have
the choice and the authority to nominate
persons of special knowledge and eminence
in each system of Indian Medicine to the
extent of one-third of the total number
which they would be entitled to.

Sir, it is stated that the Chairman and
Members of the Committee felt that, in
so far as Ayurveda was concerned, the
majority of the institutionally qualified
people werc the people who were the
Integrated Practitioners of Ayurveda.

And they did not have either a funda-
mental understanding of the system or
faith in it and they had tended to practise
only allopathic medicines. According to
the Second Schedule there are some 116
institutions teaching Ayurvedic and Siddha
systems of medicine and 15*teaching Unani
system. Although it is not mentioned in
the Schedule, surely they all could not be
teaching integrated medicine. However
the fact remains that there are some 50,000
of them in our country and it is a number
that we cannot just ignore. If thsy have
no faith or trdining in Ayurveda, well, whose
fault is it? Are we not responsible for their
training? Have we not spent crcres of
people’s money on their training? Was it
not our duty to see that the right type of
training was given to them? If they practise
only allopathic system that, I submit, must
be, to a great extent, due to the demand of
the public. People have greater faith in the
injections and quick cure of dangerous
diseases like typhoid, infectious diseases,
TB etc. by the modern wonder drugs like
sulpha drugs, antibiotics, penicillin etc.
In our country whosoever practises any
kind of medicine uses these drugs; he
may be a va'dya or he may be a compoun-
der or he may have any other claim to prac-
tise. Personally I do not subscribe to
anyone who has no full knowledge of
the effects and ihe by-effects of these drugs,
using these drugs as they are very potent
drugs and serious complications can follow
by their injudicious use.

According to clauses 18 and 19 the
Central Council has full authority to appoint
Inspectors to get information regarding
curriculum, examinations, etc. of teaching
institutions and according to clause 22
may prescribe minimum standards of
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education for granting degrees. For the
existing graduates they can prescribe ref-
resher courses to improve their knowledge
of Ayurved, |Inani or Siddha as the case
may be. I ait glad, Sir, that Unani and
Siddha are a so gtven their due share in
the Central Cbuncil. Siddha is found only
in Tamil Nadu and Unani has some 15
teaching in titutions  throughout the
country. Althaugh the origin of Unani dates
back to Hypjocretes in Greece it took a
long time for 1 to come to India via Arabia,
Europe and I an. It came to India in the
18th century ind has found a permanent
home here. Tl ere is no Unani system being
practised anyv here else in the world except
in India. I sul mit, Sir, that as far as Ayur-
veda is conce ned, I hope and I am sure
that due weigl : would be given to Ayurveda
as it is found all over the country and has
the largest nimber of practitioners and
teaching instiiutions. It has continued in
this country or the last 5,000 years; it
has ssrved the people of this country
mostly in the rural areas where even now
no medical h:lp is available. Its implied
knowledge is spread out everywhere and
the common home and grandmother’s
remedies are n ithing but implied knowledge
of Ayurveda. "Vorks of Charak and Susruta
are considered to be authentic and standard
treatises on urgery and medicine even
today.

The recomr endation of the Joint Com-
mittee is 'hat there should be two
separeate and independent Central Councils,
one for all 1ae three Indian systems of
medicine and ths other for Homoeopathy,
since the basic concept of the Indian systems
of medicine iv totally different from the
fundamentals of homoeopathy. Of course,
the Central Covernment, in their wisdom,
will decide the ultimate course and take the
decision, but in my humble opinion the
two systems, I.e., Ayurveda and Unani, are
as different from each other in their funda-
mental concept of diagnosis and treat-
ment. So, I would urge upon the Govern-
ment to give careful consideration and
examine closuly if homoeopathy could
not remain n the Central Council, The
three commitiees would be, autonomous
in their respe.tive spheres. The Homoeo-
pathy Commilitee could be given full auto-
nomy as far «s the teaching and practising
of the systen: is concerned. With these
words, I support the Bill.

SHRI M. V. BHADRAM (Andhra
Pradesh) : Mr Deputy Chairman, according
to the figure. available, there are about
one lakh doctors for a population of fifty
crores. It roughly works out to one doctor
for every 5,100 persons. These doctors
are confined :0 the urban areas. In the

14 RSS 706
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| rural areas more than 80 per cent of the
people even today are dependent on the
Ayurvedic medicine and the Ayurvedic
practitioners available there. The Bill which
is supposed to restore the status of Ayurveda
keeps the backwardness of Ayurveda as it
is. It does not encourage Ayurveda to adopt
new techniques. The Bill refuses to take
the best of both the sytems of medicine,

namely, Ayurveda and allopathy. Take,

for instance, the rcluctance on the part

of these people to adopt new techniques.

In modern medicine there is bacteriology,

microscope and other modern equipment

which are not available in Ayurveda. If
Ayurveda does not adopt all these things,

] 1t would remain as it was. I may quote my

]

own example. When I was a child I fell
down from a tree and broke my left arm.
I was sent to an Ayurvedic practitioner
who, in modern medicine, would be called
an orthopaedic surgeon. He did not know
where the bone had broken and so he sat
it in a particular position and put on the
bandag:, thereby my left hand today cannot
be stretched. [ cannot stretch it this way.
I do not blame the doctor. Because of the
non-availability of modern techniques,
X-Ray was not taken. So, Ayurveda even
today suffers. Microscopic examination is
not done in the Ayurvedic system at all.

SHRI A. D. MANI (Madhya Pradesh) :
No examination is done.

SHRI M. V. BHADRAM : Anatomy,
physiology, pathology, bacteriology, all
| these things are there, but these are not
being used. Some people may say: ‘No, no,
the Mongolians have adopted our Ayurveda’.
This is like saying that the Pushapak Vimana
was there in the days of the Ramayana
when Rama flew back from Lanka to
Ayodhya. This is all self-deceit and self-
satisfaction and it does not take the country
forward.

An effort was being made about thirty
years ago to integrate both the systems of
medicine. 1 think science cannot be mono-
polised by any country. If any body takes
an orthodox view against science, I do not
think can be called a civilissed and modern
man.Unless Ayurveda adopts the new tech-
nique learnt from the modern medicine, it
cannot remain as a medicine. In this
connection I would like to quote a foreign
doctor who had toured our country from
January to March. He has submitted a
report to the Government in which he
says :

“In the course of my study tour in
India, I found that Ayurvedic treat-
ment has proved efficient in a large
number of patients whom I personally
saw and examined. In a number of these
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cases, treatment with modern medicine
had failed. Besides this, the effect of
Ayurvedic medicine has been lasting
and free from toxic side-effects. Ayurvedic
approach is turned towards the patient
as a whole, and the detailed observation
was impressive. Ayurvedic system of medi-
cin: undoubtedly offers both theoretical
and practical possiblities which call
for further scientific study and investi-
gation as well as application by modern
medicine.”™

He further goes on to say :

“I would like to emphasize on the
following points

The long-term progress of this scheme
needs the availability and training of
physicians in both the Ayurvedic and
modern systems of medicine. Such a
staff alone can narrow the gulf that
tends to separate the two medical
systems and enable active collaborative
scientific research.”

If this attitude is not adopted by this
Government, the casteism which prevails
in the country is going to prevail and is
going to be perpetuated in the medical
profession also. This Bill puts an end to
the education system which has been in
existence for the last thirty years in 10
universities and 50 colleges, hike the Tibbia
College in Delhi. It is going to ut an end to
the education system. It means as and when
the Government thinks fit, when a Minister
comes and goes, according to the whims
and fancies of the Government and the
Minister the education system, the curri-
culum itself, is being changed. Thirty years
ago they started it on the recommendation
of various Committees, the Chopra Commit-
tee, the Pandit Committee, the Dave
Committee, the Udapa Committee, etc.
These people sugsested an integrated
system of medicine, not exclusively Ayurveda
or Allopathy. If this 1s not adopted, the Bill
perpetuates the backwardness of Ayurveda.
the Bill perpetuates casteism in the medial
profession and destroys the integrated
system. If there are any lacunae, any short-
comings in the integrated course or system,
they should be set right. But you cannot
do away with the entire system throwing
50,000 practitioners into the streets. The
Bill also gives licence to a quack to practise,
it means to kill people. Dr. Talwar read
out 16 institutio ns. Many of them are bogus
institutions, and on the strength of the
certificates the names were enrolled in the
State Register or the Central Register,
whatever it may be. One institution I have
seen. They have no rooms n that institution
to teach the people. Even if teaching is

|
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there, there are no hospital facilities where
students can have practical knowledge
of the whole thing. It means this Bill is
going to give licence to lakhs of quack prac-
tittoners. I do not mind if they are given
licence to make a livelihood, that is a dif-
ferent thing. Not only that, they are going
to give licence to sit over and control the
future of medical education in India. This
is a preposterous proposition which the
Bill proposes.

But at the same time I am not opposed
to Ayurveda. Ayurveda should be there
because it 1s available to 80 per cent of
the people. It should be cnriched, it should
be improved, research must be done, and
modern techniques, modern method of medi-
cine should be adopted. Also I would quote
one example of Mr. Balchandra Menon.
He was suffering from duodenal ulcer
for several years. His stomach was cut
twice. Ultimately it was proved that his
stomach was mishandled. He was cured
only by Ayurveda medicine. I know him
for the last forty years. So, I am not blaming
the doctors. Unless we adopt this method,
Ayurveda is not going to survive in India.
It is gomg to satisfy some egoist, some
protagonist or some vested nterests or
some politicians behind the whole scheme.

Sir, T would draw your attention to this
The Minstry and the Minister in particular
are prejudiced against the integrated
medical practitioners and they are biassed
in favour of Ayurveda. It is not bias. It
is only killing. They are not going to save
Ayurveda in India if the Bill is passed into
law. Why am 1 saying this? The Minister
in his speech at one stage was characterising
these integrated medical practitioners as
inferior  stuff. Those people who could
not get accommodation or admission into
the alionathic medical colleges, those people
have gone o this integrated medical course,
which 1s not a fact. There are many eminent
physicians even in  Government service
whose recommendations or whose opinions
are so much valued and accepted on several
occasions. I would like to quote the Minis-
ter

“During the trial of this scheme in
the schools and colleges of Indian Medi-
cine in the last twenty years it was noticed
that the students of Indian Medicine
were generally those who had failed to
qualify for admission in a modern medical
college and as such they tended tolean
more and more on the subjects of modern
medicine . . .”

It means that inferior stuff has gone to
them. It does not mean that in the allopathic
colleges they are all good people. It is
preposterous to suggest that thing.
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Another thiny the Minister says—

“After passing out from these colleges,
they resorted to the practice of modern
medicine and used little or no drugs of
Ayurveda, Sicdha or Unani in their prac-
tice. This has caused discontentment
with the so-ialled integrated system of
medicine.”

At the same time the Minister says a
different story when denying them their
proper place ir the Council

“The Joint Committee felt that since
the practitioners who have gone through
the concurreit course of training are
primarily prictitioners of Indian Medi-

cine, they stiould be registered in the :

Centra} Regiter of Indian Medicine as
practitioners of Ayurveda, Siddha or
Unani, as th: case may be.”

At one stage the Minister says that they
are not practisiag Ayurveda, that they are
only allopathic practitioners. Then he says
they are of Indian Medicine, not of Allo-
pathy. This shows in which way the Minis-
ter’s mind is gomng. It is going against

the fifty thousund integrated medical prac- °

titioners.

SHRI S. S. MARISWAMY
him whether
said, yes.

: T asked

SHRI M. V BHADRAM : If he has a *

closed mind . .

THE MINISTER OF STATE
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP- .
MENT (SHRi B. S. MURTHY) : He is

now trying tc close it.

SHRI M. V BHADRAM : If he is sus-

ceptible to my influence, why does he not
accept my suggestion?

SHRI B. S. MURTHY : We have an open
mind.

MR. DEPL Y CHAIRMAN : Will you
please concluide?

SHRI A. I MANI : He is making a
useful speech He should be given more
time.

MR. DEPUTY CHAIRMAN
you will lose your time,.

: Then

SHRI M. V. BHADRAM : Therefore,
the Minister should carefully look into
these points .nd see that ayurveda exists

€ has an open mind. He |

IN
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in India and they should energise and en-
rich it. At the same time they should protect
not only ayurveda practitioners by giving
them a proper place in the Central Council
but there should be a separate Council
for them; and also they should protect
their right to practise as they have been
doing for the last thirty years.

I will take up the other points when it
comes to the clause by clause discussion
or amendmets. At this stage I am  satis
fied with the remarks I have offered so
far.

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Mr. Deputy Chairman, I welcome
 this Bill as far as 1t gezs. It has got its
| defects too. But the prob em today 1n India
1s to see that the millions of our people who
| hve in far off villages should get some sort
i of medical assistance at expenses which
' they can bear and in places where they can
1 get it. Therefore, Sir, to brush aside ayurveda
1| as a backward system is easy but to put
|

something in its place where the millions of
i our people can enjoy some sort of security
is a little ditficult.

i Sir, T agree with some of the speakers
, who spoke about the madequacies of ayur-
i veda as it stands today. As you know,
| ayurveda rose in the pastoral civilisation
{of the vedic Aryans. In those days we
‘ had pristine forests, virgin lands, crystal

clear waters of the Ganga and the Sindhu.
! In those days we did not have the problems
'of huge cities. big chemical factories,
¢ polluted rivers, lack of fresh air, etc. The
' problems of medicine, health, etc. were
limited. The advance of science, the know-
ledge gained in natural sciences, etc.
was also hmited. Theiefore, the science
which rose in those days had its limitations
It catered to the Irmited needs of a pastora
population who had all the fresh air and
good water and the pristine forests to roam
about, who were not very often subjected
to disastrous, contagious diseases, etc.
The ayurveda in those days catered to the
needs of this population. But, as you know,
Sir, stagnant knowledge is no knowledge
at all, Unless 1t develops according to the
needs of the times, according to the range
of knowledge, in fact, it may become harm-
ful. What has happened is that after the
third or the fourth century there has not
been a single good treatise on ayurveda;
it has stopped thereafter. After Susrut
and Sharandhara we do not hear anybody
having wriften an original book on ayurveda.
In the fourth century we could not have
had a microscope. We did not have electri-
city to conduct electrolysis of blood and all
these things and we could not have found
out so many discases. Therefore, let us
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recognise the backwardness of ayurveda.
At the same time let us also recognise some
of its good pooints.

As you know, Sir, in those days the num-
ber of herbs which were there, by empirical
application these scientists found the use
of some of these herbs. Even today those
are very powerful and very useful. But our
mistake is that we have not used in a scien-
tific manner the legacy and the knowledge
of our past.

That is the point. Now for example, we
know there is trifala or three fruits, having
a number of uses. Now, why can’t our modern
laboratories do research on these things?
We are supposed to have a drug research
laboratory in Lucknow. 1 do not know
what they are doing. But whatever advance
has been made based on our past know-
ledge has been made only in the Western
countries. For example, you know sarpagan-
dhi. Now we could have found it out.
Similarly, I was talking about trifala.
There are a number of effects which these
three fruits have got. Why is it that we
have not done research to find out the
active principles which give such effects ?
Then there is another thing. Ayurveda,
as I said, is mainly based on herbal remedies.
And these herbs sprout in different clima-
tes, in different conditions, etc. A number
of people are not able to identify them.
This is also a problem. What 1s called
somalata in the North may not be somalata
in the South. This problem has to be solved.
Otherwise, the same name may be applied
to different medicines. The whole thing
requires a vast amount ot research and a
scientific approach to the problem. The
solution of those problems will lead us
to better treatment of diseases, etc.

As you know, Sir, it is recogmsed that
the modern system of medicine, with all
its wonders, has got its defects. For example,
in many medicines the toxicity is very
high. They create reactions, whereas in
the case of Ayurveda, because it is mainly
herb-based, they do not creaté such toxicity,
and somz of those medicines can be very
useful. It is, therefore, necessary that we
should conduct further research on the
old herbs, on the particular medicines
which were used, etc. At the same time,
to say that Ayurveda is a complete system
of medicing is to misunderstand what
a complete system of medicine is. A complete
system of medicine requires investigation,
diagnosis, treatment of the disease, after-
care, etc, Obviously, the methods of in-
vestigation, the tools available for investi-
gation, etc., in Ayurveda are limited. It
has not advanced its scientific level since
the third or the fourth century. Therefore,
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it cannot bec a complete system. But its
medicines have been useful. For example,
it has found that in the case of rheumatism,
etc., a particular type of treatment can be
very useful and it has proved effective, too.
Similarly, in certain cases of intestinal
ulcers, etc. some of the medicines offered
by Ayurveda have been found eflective.
At the same time, we should note that a
man living in Delhi or Bombay or Calcutta
cannot go hunting after herbs, make
kashayas out of them, have pathyas, live
without work, without food, etc. Therefore,
the whole medical treatment has to be
adjusted to the modern needs of the society.
Similarly, why can’t Ayurveda adopt in-
jections, tinctures, etc.? Some of these
medicines can be easily available, can be
useful, Otherwise, Ayurveda may not be
useful for a city population. It can be useful
to the rural population who have got the
herbs around them, who can pluck them,
prepare decoctions out of them, etc. There-
fore, it 1s necessary that this system should
adopt certain things, with the necessary
modifications, etc., from the modern system
of medicine. 1 do not understand why
Ayurveda cannot adopt the modern system
of investigation and diagnosis, because
Ayurveda in itself has not got that.
Therefore, it should bg possible for
Ayurveda to adopt the modern system
of investigation and diagnosis. Now, these
are the points, Sir : If this Bill helps in
creating an atmosphere in the country to
modernise the whole system of Ayurveda,
to take from it whatever is good, to adopt
the medicines for modern usage, for the
use of industrial workers, for the use of
office-going people who cannot sit at home
eating a few pills, drinking kashayas etc.,
then it can be useful. At the same time,
we also should not forget that at the given
moment, in this country, vast numbers
of people still have to depend on Ayurveda
and those people have to be protected,
and this Bill goes a long way in protecting
those people from the attacks of quacks,
etc. True, even this Bill gives protection
for quacks, but that is the case even in the
most modern system of medicine. Large
numbers of quacks are there, who go
about saying that they are doctors, etc.
That you can prevent. That can be preven-
ted only by enforcing it strictly. So, I
think this Bill is in the right direction, and
I support it.
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9 TWE FAT g | TR gE uaEhe A4 fa
%1 gHR FTESIEEE § AT JIX 9T Ag TR
framn s & fr fergeam & @A™ W &,
FwR fosrrl 1 AR T g fFem A T
FY ATERT FIT FT A AT Foemm, gafa 3w
agA TE AT FAT AT A1 i FAR FTE I
F A oA fezr ¥ IR T W oAEmw
foeA gATT A1 Hi AT #1 71 frg #13
g AN § 3R @ W faeer fgd
a1, FfF sefFendt & R q@ w0
faer @371 & wR oA fa@ 7 =9 qvg 7 IR
qr$ St & B wrgeaT TEE wwAT At 9% oy
gT wiet fem 1 3 TE ¥ S 3 v qR
wEgH g1 &, 39 faer 7 ot qI% 9% 99 a9
T oy Fosl faeAT ATEAT § WX 37 IHHIE
& oy fF o ATy WA 9% & 9w g1
ST AT ST AT 9T Y @) i ¥ 9
AR g7 FIF qoF & T7T AT FT T I I
fgam T g% o) I fowma & U A
IR E AT AH N

Tifge & renfaw T wew & gy am-
TTRAT & TE F €Y | AgH TE § Ty qereEy
¥R weg 1 JEr & # g =g gEer
ATHET T FAET YL TAT LT &, TAH A AR
At BT § 1 W 3 ANET T agd
AW &7 THT § IAFT QR TOF § YA A7 |
afe zoF 9 9 g oF § O ads
T & AR 9% 59 9oF F 799 arell T FAST
T qTETT 7 O W EHET JorT & W TS WY
qed FTAEA AL AEET TN FHRT IS WY
2| IJ|ERE TR ¥ weSl & R asas
TEI H T HEAT IIT G R AT IRET AN
R a0F ¥ AW a7 ¥ 1 TEAT a2 W R,
AT & A T AT WA AF ZAT S FH AT 2
IAFT X FAT AET |

e fawr & mrE & q@er GET wege g

P2 fr fa 70%F e & o 31 2, 9 g

|
|
i

T FHEN TAT FT IR G 2 faar o &R
AT & o @t g7 Aeg W aifew sy
was 93 7 fow &%, wfed & o5 awar @

[0 a0 e g7 AEAY (T AW ) : A FIL | f5 fom a0% & o9 geandfas & fom oy

aTea, & Y fi { ATTH AT § JAHT AL AN

—T[ ] Hindi transliteration.

|

AR & AT AT AT T Y & T
AT ZATR 7eh & @ qret 31 Fret q v T
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[+t wwo s W]

& AT T FAR T T & AT AT F & HA
AT & & IA%T gF AIA Mgy WEH
¥ T arEt & BOAET I GIART | AT AT TR
feg e Fifaa g€ &1 957 wewr &, AfET
T AUR § AIT AR T A qALHT FA § qY
wOrEE &, gAY 3, fgT § T fm ) -
e Fifga 7 79w § g @ ferm W
Wi T A et 3 WY A oF ANR A v
TE I T AT

™ F& § AT AT A afer wwea,
T T &7 IS 999 5 q1 UL A

for awg § % 90 ag 79 3w fear T §,
o A AF g9 §, I fom @ g
efamd =T g8 TS g anfgm

¥ @w AR 97 97 %9 F% & faea ganAar
T A U FIA-IATT & AIHEE F) I@Y F
fau g qifeadie F 90 gefew ¥ oF
T g, Iaa W fAgn, S e
¥ IAY AFE F A AT e AR qrmn
S A AT F AR AT G ) AT 5T
g T AT AEATEE Jftatedr @ oa,
I W AGER ¥ T F @, AfHT w2 5,
frrEe 7 AR g7 feedt & oee st gAe
fereara arferst § TS AEY 2@T | FTTHT 7 AR
& fr gt gsm @ Atgw fEgEnT 7 aga
HER WA ¥ | 3UTE AVE FAH B 9T
¥ X ifafers §dma ¥ T afew fggeam

wos wigAter fafa=ar s a7 W I89%
grg feegearl Taram oW o a1 ag e
faeelt & wlez 31 W AW AT A7 A frwraa
2t fr oo gwEr R O & @ @ 9HE wRY
TROETE @IET ¥ | TFANE IHAT G G A%
g Jasel qar T G | ITH A wgl F
g ¥ 2 faar &) deew AT @ A ATy
¥ FT gAY TET MW WS FT FAAT a9t
AT FT I 1 T TIT THAT § | T9H FHIT
6 AT Foraard g E 67 | e ag wHEy
fafsaar 1o #1 I|@AT F8T & FTATT ¥ ITE@EL
T AT IR T FT ATTAT AT AT WER

& UF AW qREIE NI §1 SR agl qAE \

7| a%g FF uF aow foe 7 gy, afea aa- |
FrERdl § T ATHT 5T T HT 3G W AT |

Council Bill 1968

B AIAATT I AT FT TSHI T Tl Hf, afeh
St I HTE ITHT AT AT FS T FL T T
AT FT  fAm | agTEe A adE ¥ gd
F1 ag o fusmae & fF agi gfewr Afsaq
& faqafry & &vgq gon fafrdy & wamwe
g1 @7 Frew & sfvegw Hfeaw ardr o &
TR A fergeamit aET T & fag veang-
FCFE o 3,37 amw a1 ) =t a0 F fog
A TeaR g Tifen g aifEd e g @
ford o €1 T & Y U A9 AR wET &
) |TEa #1 T9 9reE 97 AR Har T &
a1 gadl g% 7 ad @1 o Ha g arfen
a7 | T g W fggem § faw geA &1
fagr & Y faredt wTll &1 oy QT AT e
g7 TR WY TAT F1E AT foea qwar &, afwq
Fefremd! & wgw & St Areee fRd ag S
qTed A § Al & d4 A% w1gEg F § o)
F1% garA ar fagr #1 wedr sfegw wfewa
F AR & AIX 9% YR TEqdee H AE
=T AT

34T avg qfea® wfaw wve #7 av% &
UISHZ EHAT §, AT T¥RTa fasam & agwrdy
qreet & fag, gov fafredt & fow oiv fowas forr
qaTferd & q@ETE ¥ g #R wgEe &
e g §, I fad wmE A wantgue
IUETTA W oI & W fREy § Sud 91y ghw
FT ZATAT 7ET faar Swaw o7 F1% gF W e qeg
TEEATET & §Fa1 § a9 awgl & faw g
TATH 97 % ghH T &% § (99T wgen @
S| AT O Wwer frwrm €, A 3w
q Tgd ATEHTH! AT §, AOF F TH T AT
TATT & AT} A1 ST 9 T &1 qdssil
FCir =ige (Time bell rings) smma #%
gt § WE AT iz & g 3

=t Fumwnafa : 7oy 9 fee @ ad oFd
faae o)k 71 <

=t Qo wawE "Lt : Al & fF & =g
u<T 3T 211 aRE™ & & a fame & o
77y 7% {5 foq = ¥ goes wud faewr
g # g 3 fswafat smw # g W)
ool ggt uwatas w2 o feewfon 3
maaz 1 g feedafat § A grafer
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& feetafor &, ¥ ga Y oF o foei
T8 3, 1 A A oA o F )
21

R wwE g (AT w_RW) : UF o
R

o we IR TF R | W
A S TIOE AT AW A R e
F @9 QX T FQAT AET F, T 4 a9 31

ol wway oot @w ¢ fafwet ogg w7 <7
gfEar 1 \

=} QWo UWHE WEAY : TET 2, fasAr H Aagr &1
oo megfr o af i o
gt afew TR fafrees maﬁ‘rﬁfﬁf@rﬁj
@a faar % S8% qaTd ¥ A AT ATE 1T |
H@Wﬁl%@ﬁmgwm{
T T wo TG E O e ded o |
F wafas AT ant @ S foma, frad |
% Az 3 91 e w8, 9EH AT arae |
gt 3, Af T\ amaE AT qATTHA
foed g § Ao S & 9 @ we gans
FOT AT E | B gHw AT faeedt § aga §,
I qra 7 g fere 74y v afET o g
Tomd @ & fggeadr gatET &0 34,
gAER TR 1 W, WAT F 97 &qIEIT F
%Q, gAEE FATEE T 3G, FAIL FATETAT AT
ufirar & o A9 a0F & IR 3G |

THE MINISTER OF HEALTH
AND TAMILY PLANNING AND
WORKS, HOUSING AND URBAN

DEVELOPMENT (SHRI K. K. SHAH) :
There are a1 number of Unani dispensaries. . .

oft grFa WA @ : TR, AL, TIHE AR
giteay 71 av § F1€ T2 &)

=Y gW. wEwE AL : q1 § 98 7 T QT
a7 fir fau. gaad & & foee § & o9 o &%
T @1 gdaT | genwHE QAT AT
faed g ¥ geT FOq 2 e fowrs # &
g AR Al F9 g IF F@W AN 2
TR A ga fea=edr 75 a7 & a1 e ag
FY &Y ¢ 7 eaw g gRE & a0 9
3\ & gw § T § afrane &1 A g, A |
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TF 1 §ea = F aAfas vwrdfas &1 gwer
FZT g AT T HEgA T A MR 4T Al
A1 uetdifas & qafas o o § fau g
g ar fad g & @@ gEaEe S g o
o & §9 ) veidfas et ¥ A A8y
& 81 A qaes ag Ay & fF et i
&, Tl § 3 ae 2 ey, AfeT gAY
F1 AL T FIH AT IO T AT 008

T TR & & ag 99 T @1 § FF e e
HeF F AL T g qA A TE B, TS e
FAT I G Y | 7 qYE § WEAfAw Agrl § gAy
TR o & Wy SEarey &1 <@ § | |1 <@y A
A9 FE TG 8, IAFT agr @ & qr fee fasd
TTAT F FCF WY qES9T & 99 | q€ AT AR
g A MY TIFT AGIH F WG AT HOA qE
FT 3T FF wrE &1 B R A e A & fA

| JEY a9 § 9 Hed 9L § @A AG0 EAT

TEF] qgT ANET aTfF FaY AR &1 HIAQT

| TE | Aur fored e O B B TR A am-

d7 ¥ Tg7 = g el @R 97 agEw
™ &% & fa & woEr 9 fevwe weard
FET AT AT i &w zaw fazam ax
T3 &, e @ TAH HEET WEgR T g1 ar
SR WY T T AT (A 0 ew §
a1 F1 A & | TE GoF F1 0F e g faww
ToF T FAET TGN | AT SFHTE FT AR Y
7 7 T <6 Q0 At FT M fovse g
% fopr mrerTe) firer &7 %, wrEe F A g
Fifae a1 &< frgT § fau w= Fifaw &
FT o1 a<g ¥ snaw greatifas & g serr
Ffaer at F1 fgea wwans #7 § 49 & w8
e R WG TH T fara wweErg w7
& 7z § 99 ST e s A1 Ay fre
AT FT Y F AR T S Afe § A Ao
e & a8 A7 a9 | @ e w7
HEHAT TEAT § | IS7 WGH FIA F | TH TGA FIH
% for gt g wferaras fed =rfed) ag
@ fr SR wEfHeE &1 0AOE T A, S
WET A 3 A T 40 AW A, A &
TS FEW 5 A9 F fau qF  ETIET
Ffaer wae ¥ A7 fah amaar TE afew e
I @ o g
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qIET & OF 1T FEAT| SHEL HegH AT
g THo dro Fro UHo W 9, TR T T |
g FEH qH & 7 (5w A S FTAAE
TN vAAfaF § Ay g, At foed gy &
IEFT AGAA TG FTAAE e, AFE &1
WX w1 Ag RAww Agr g 5 oandfaes
qr A T AgHAT TG & | AW HIAT
oo wrEfran § i foea gar A o wefima
wed AT T & TG SuEr f qEad o Ay
T e AT FHM AFIAT FT G FE IAH
TEH FT ATF FL qUF Ao B GAET G 1]

SHRI A. D. MANI : Mr. Deputy
Chairman, Sir, 1 oppose this Bill with mixed
feelings, because 1 myself have practised
one of the so-called Indian systems of
medicine, namely, homoeopathy, which,
unfortunately, has been excluded from this

Bill.

1 have studied a good deal of homoeo-
pathy and at one time I felt that homoeo-
pathy was the last word, was the final word
in the medical science. I have treated one
of the members of the All-India Medical

Council.

Please do not anticipate my points.
1 have treated a member of the All India
Medical Council. He was suffering from
insomaia. [ gave him aconite-6 and he
felt much better by taking aconite-6 than
he had ever been before by taking tranquil-
lisers. But I found later that homoeopathy
as different from the other systems of medi-
cine has got serious gaps in knowledge.
Homoeopathy was discovered in the 18th
century and Ayurveda was formulated
many centuries ago, and so also the Unani
system of medicine. But the word has
advanced very much and after Sulpho-
namides and antibiotics the etitire medical
world has undergone a revolution. Mr.
Shah who is an admirer of the Ayurvedic
system of medicine must accept the fact
that sulphonamides and antibiotics are
completely revolutionary i the system of
medicine. Then I came to feel that homoeo-
pathy was not the last word but perhaps
a useful word in medicine and I came to
the conclusion later after studying certain

books on modern medicine that modern
medicine had the key to greater knowledge
in regard to the allments of humanity.

Sir, what does this Bill seek to do? It |
seeks to bring i the communal electorate
principle in the systems of medicine. It
says that if any decision is to be taken in |
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regard to the Unani system of medicine by
the Central Council, then three members
practising in that system must agrec. Now
in regard to medical knowledge there is
no question of a Unani doctor or an Ayurve-
dic doctor. What is the correct ailment and
what is the correct remedy to be prescribed ?
That is important. Why should Mr. Shah
try to placate all the separatist feelings in this
country? The system is not integrated.
Why should these three  Ayurveds
agree or three Unani doctors agree before
a change is made? I am unable to accept
this theory. He does not say that any
modern doctor, any person conversant with
modern medicine, must be associated with
the Council. You are tyring to introduce
the principle of communal electorates in
this sphere. 1 agree with my friend, Mr.
Bhadram, that this Bill seeks to launch
under the certificate of the Central Govern-
ment a large number of quacks in this
country who are so-called medical practi-
tioners in the Ayurvedic and Unani systems.

SHRI AKBAR ALT KHAN: Mr. Mani,
don’t you think that there are thousands
of people who are being cured by Ayurveda
and Unani? -

SHRI A. D. MANI : I will give you my
own example. 1 took one patient who
was not properly treated in the Willingdon
Hospital. (lmerruptions) 1 have practised
it own myself (Inrerruption) Sir, 1 have
also studied allopathy and I can also give
allopathic treatment, But I am not wanting
to be registered as a qualified practitioner
either in modern medicine or homoco-

pathy.

SHRI K. K. SHAH : Can I call you
a quack? You are such an expert in homoeo-
pathy without registration and without
medical qualification.

3 P.M.

SHRI A. D. MANI : 1 want to give
you my experience of the so-called Indian
system of medicine. ;

SHRI AKBAR ALI KHAN : How
many persons who have been under your
treatment have had a prepetual life?

SHRI A. D. MANI : 1 took a patient
who was ailing from something which was
not cured by-the Allopaths to a Unani
Doctor. When [ say Unani Doctor,
please do not misunderstand that I am
casting any relfection on any system of
medicine. The pulse was taken. The
pulse can be brought down by Equibron
or by taking a tranquiliser. The pulse is
never the indication. It is the heart-beat
which is the indication under the modern
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system, Tle pulse was taken and two
bottles of what looked like water was
prescribed with some powder and the Bill
was Rs. 30. If the matter had gone before

the Mimister for Petroleum and Chemicals. .

.J‘J d-lw' - r.‘ ;)«:

ol

= AR SeKad g
(Interruption)
¥+t . wEWE WAl : AT W FOTA
Farfrr @ fag g A 3T § 1]

SHRI A. D. MANI : The Minister would
have haulec up the person. (Jnterruption)
a7 i w, # AT wAwd o d@m @I
g, @war, #IwT Far wr g | I am
not getting the protection of the Chair to
the extent that I deserve. 1 want to take
one point about all these things. You
are talking of price control in regard to
allopathic drugs. What about price con-
trol over Aurvedic or Unani drugs? Why
should anyt >dy charge Rs. 30 for two bottles
of water?

AN HOM. MEMBER : What happened
then?

MR. D1 PUTY CHAIRMAN
continue ycur speech.

SHRI A. 1D. MANI : They are very hostile
to me. Thzse are all matters which Mr.
Shah should take into consideration.
1 feel that 1 we want to help Ayurved and
Unani syst'ms of medicine, we have to
accept the fact that the modern system of
education 11 medicine must be the basis
for both th¢ systems namely, a good know-
ledge of unatomy and physiology and a
fair acquaintance with pharmacology.
These three things are necessary. Taking
the pulse and prescribing, . .

SHRI K. K. SHAH : May I take it
that 1if the qualifications for admission
to Ayurved are fixed that in the previous
standard, m matriculation these subjects
s_houqld be taught, then you have no objec-
tion?

SHRI A. D. MANI : No. Matricultation
standard viry from University to Univer-
sity. The moment you admit them, 1
only want vou to prescribe these as com-
pulsory stulies where a person must get
at least 649 Very few know about
human analomy among the Ayurveds and
Unani physicians. The holding of the
pulse . . .

: You

3] Hinvdi transliteration,
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SHRI K. S. CHAVDA (Gujarat) : He

| should address the Chair.

MR. DEPUTY CHAIRMAN : He is
addressing the Chair but only looking to
that side.

SHRI A. D. MANI : In regard to the
Central Council, do not think I am putting
forward any outlandish theory. There
must be somebody who brings a sense of
balance regarding research in these systems
of medicines. There must be somebody
acquainted with the modern system of
medicine in the Central Council. I do
not want you to confine it only to the
scheduled tribes of Unani doctors and the
scheduled tribes of Ayurvedic physicians.
Why should you have this sort of compart-
mentalisation among the doctors. T would
lthe Mr. Shah to put up a member of the
Medical Council also on this Board who
may benefit by his association with the
Ayurvedic physicians and Unani doctors.
Regarding clause 17 it says :

“Nothing contained in sub-section
(2) shall affect the right of a practitioner
of Indian medicines enrolled on a State
register of medicines to practise Indian
medicine in any State merely on the ground
that on the commencement of this Act he
does not possess a recognised medical
qualification.”

Mr. Shah knows ‘that this Parliament
itself passed a law which enabled one lakh
of quacks, I repeat, one lakh of quacks,
to be enrolled as medical practitioners.
They are quacks but they call themselves
doctors. 1 call them quacks. (Interrup-
tions) 1 am also a quack. You are also
a quack. All of us are quacks. I feel
that the moment the Council comes
into being, some attempt should be made
to revise these lists and see whether these
persons have acquired the requisite know-
ledge and experience. It is time to put
some sort of moral pressure on them to
improve their knowledge, to improve their
techniques.

My third point is this, and this is the
final point regarding Ayurveda and Unani
medicines, Now, Sir, when 1 buy an
allopathic medicine, 1 get a folder which
says that, if I take more than five tablets
for example, or, say, a tablet in excess of
the prescribed dosage, I may develop rash.
For example, erythrocin is one of those
drugs which may cause allergic reactions,
Now, in the Unani system of medicine or
the Ayurvedic system of medicine you are
given a bottle on which it is written that the
medicine contained in that bottle is meant
for brain disorder, for stomach disorder
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and for other disorders. Tn fact, all dis-
orders are included in the lable on the bottle.
I say there should be a definite statement
about the medicinal properties of the Ayur-
vedic medicines, for example. 1 am sure
Mr. Shah will agree that this is necessary
because we must know what the properties
are because a medicine may fairl and the
patient may die, and Mr. Mariswamy
mentioned the case of a man who died after
taking some ‘Lehiyvam’. So one must
know what he 1s taking, and the Minister
should insist that the Ayurveda and Unani
systems of medicine must accept the same
rigorous control over pharmaceutical pre-
parations which the allopathic system has
accepted under the various Drug Control
Orders. If this is done, I hope that these
two Councils will develop research in the
Ayurveda and Unam systems of medicine.
1 quite agree with my friend, Mr. Shah,
that Sushruta had a very clear idea of the
anatomy of the human body and his methods

of plastic surgery have been a model for |

modern plastic surgery. But that does
not mean that all knowledge was concentrat-
ed in India at that tume. Humanity is
progressing. Qur knowledge is increasing.
We must honour our ancients and take the
best of what they did. And there are a
large number of Indian drugs which can
also be subjected to extensive research and
analysis. 1 may mention about the drugs
also. '

MR. DEPUTY CHAIRMAN
need not mention about them now.

SHRI K. K. SHAH : 1 accept your
statement. Would you not agree that we
find out what we knew? Let us find out
what we knew, and after finding out what
we knew, if we find that anything else is
necessary, we shall take it, but at lcast
let us find out what we knew.

SHRI A. D. MANI : 1 entirely agree
with Mr. Shah. One more point about
the drugs. 1 am sorry that these are all
matters of personal detail. Ten years ago
some Ayurvedic physician said that 1 was
developing cataract. He gave me some
powder. 1 put the powder 1n my eyes
and 1 saw an atomic blaze before me and
I was secing things very much better.
And when I continued using this powder,
somebody said that | should better get
myself examined by an opithalmic surgeon.
1 got myself examined by him and he told
me that there was no sign of cataract at
all in my eyes.

SHRI K. K. SHAH : That shows that
the Ayurvedic medicine had benefited you

and your eyes were very good at least at
that time.

: You

|
|
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SHRI A. D. MANI : After that T did
not use this medicine. All these go to show
that these drugs should be carefully examin-
ed and properly explained.

Thank you very much.

&t TR AT W (I ARA) L STeAs
gy, gg faa fow = & s @ & saw
qUAA AL F AT A IAF A AW E
U FI0 a1 42 § fo fam gar g & fagew
&, wfsfam &, 9% oaw-oew &% a9 =iy
g fomer @ g nfasw e fgn ur
afs g% fayg serr-gem S g, AWy gaEr
acE g1 ewd § 1 gEw #0 g § fR &
a9 0 faw 1 qgr a1 @y S Ffaer qqr
T g W g IEH IWF A meges
FET § a1 A Ve ZIEeR 7 SOAI Hifae
¥ e F1 WA qE A 1 g1 59 w7
F ¢ faer F1 @997 TET KT qHAT |

TR, 58 faw wmar  fows agy o@w
AT TfgT @1 | T F A gEEd W | ¥
fasr & ag oot 991 & T AT 9w Ty
FY 7Y weaTT 2, 9 e gvafom & av 30
Fifw 27 fae F1 aga a5 w1 ST A0 47
F oy o fomver go f i fRr T
T A qER 2, TG H A w<€1S @ g o
&, FHEET A9 g ST & 91 99F 1% 9 9¢
fra st £ | oW W ¥ AqEAedy € A
2, 91 9% a1 F grem 9w & R 3 aeeedtaat
Y TEET AW | g8 R g, sfway Froe
T F¥ GLETT FT | I gE F CF 741 gar
g F fau wwEe g §, T diewe
g i £ 9 gar A fRar 9@ g oms
wF W H TR ALH T FT TAT AT ET
%, gfwm &1 M amiy s | 2, 1 iy
RIS EY FT AE FT A8 =941 95 @8
{6 S T AA AT 1 g TR WA AR
o1 fF 2w ¥ uw wrfaw wf" 99 @ & AR
Fq grigs FT q9dr & g7 99 AngGH i
* Ay R g & 9 =W A 9w« Jw
& I FXFT FT 9E & FAT @7 TUREY o7 |
a1 & zafae 73 @ § fF oW sind e
e Y TCET S g gIR LR

SHRI G. A. APPAN (Tamil Nadu) :
Mr. Deputy Chairman, on a point of order.
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The other day in the House 1 raised a point
of order that when people address hon.
Members of the House or Ministers they
should addres: them by the name by which
they are know 10n the electoral rolls. The
other day m' friend Mr. Rajnarain was
using an exjression like small children.
Let us have :lecorum and decency; let us
respect each orher. Iwant that name Feroze
Gandhi to be expunged; if he wants to say
Mrs. Gandhi, [ do not mind.

MR. DEP'TYZCHAIRMAN The
other day 1 also pointed out that when
referring to Mlinisters and Members, hon.
Members shculd refer to them in polite
language and actually 1 had suggested to
Mr. Rajnarat | that he should refer to the
Prime Minister as Mrs. Indira Gandhi.
1 hope this dr ease will not prove to be con-
tagious and w Il not spread further.

st friem ant (W57 93W) . AT S w6
ag a1 3w & fFa wre i A ey o
ITHET FFT AT AT 99A I TG AHEA T
AE EE

=t wierwz g (fagmR) - T aTsw
FT AW T FT A AT B AT AT AV T
sgT weer 2 7

MR. DEPUTY CHAIRMAN : 1 had
told the House the other day that if you
want to adcress the Prime Minister as
Shrimati Inclira Feroze Gandhi I would

have no obje:tion but if you say Shrimati
Feroze Gandli it is not proper.

SHRI N. K. SHEJWALKAR (Madhya
Pradesh) : W hat is wrong with it?

MR. DEPUTY CHAIRMRN : I think
you all know that first your own name comes
and then coines the surname. But if you
use this in 1 derogatory manner, that is
not proper.

st frdem awt 9 WO gEE & 9HH
7wt wmafer A€ 31 A A s & faaaw
T Iga ¢ 5 o 2w § ag v @ foafa
&F A & e THW TEar g W {98 e
2 A I ¥ Y aeer Y oA a8 e
=1z |

st gugwmfa : 5 zfeesior ¥ @ a1 @
g ouw fom &9 agr

SHRI G. A. APPAN : Our guideline is

the electoral roll or the University Re-
gister.
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St gamge wEATQ (3T N3W) ¢ faEg
uF 7a g, fafrardr fasel @van A7, 9 g
T &, g N &, 98 FT A AR F 7Y
F W VAT AT § A § quwar g fx g
YT |1 "7 AT wrfgd

|
‘ st Iwawmfa . wseT AN AT ST oA
|
Y TR F S HE aeT 3 8, oftwa)

TTA AT F ATT 9% ZHIR WA KT AT
& | B oA AW A gOq F1 A qEAr §
f& 3w &7 &7 9T @ AW gRe T ATy s
F 919 AT R, 91 4T @A ¥ qH AR HA
ay qrd S fFo9uT 43 g, fomer wmoatg &
FrE AFAIE g€ 2, AT Hepfar T AU qreq
F gAML 45 <y Ew Wy F AT qrg
TWEAT HT G17 TG & &

SHRI G. A. APPAN : Can you not give
a ruling on this point?
L

MR. DEPUTY CHAIRMAN
sit down. Let him continue.

: Please

it T T S 2, 98 9ee weaes
g 99 uw de witaa e gfena fawew o
Ffefaa =ix gradfas aifaer &1 w37 @ <«
T TE IEAT =R g 9 5 e 3w f afefae
& Y fgremw &, WO AW F FEAET ¥ I
g< o1 ufefaw 2 =791 o 3@ & IEw @
qrET ST @ & #WR 98 gy o W § v oS
oY ffeq &7 §, SUET TEAH AT
g1, fovear o1 77 v €1, fonerr 1 forras
g1 A% F AR a9 I F, 9 T & UMW g
ITHRT a7 fedt &Y 9@ | A1 ag @S for agen
IO § | 99, JUEAE WEEH, gHIL AW H o
s 2w #Y fafEmaT qord =@ @ o], SRl
TE F1 A & IF aF JAAT 78} (He /T
#g 3 fafwen sonfaat sy sofar & &
fF oo 7% faem ava @ Y oaEAT &
CIRECAR-

-

Time bell rings
A, A A1 aga AT A AT 4T, "
ITET A @A TF | AW § q@R J OF
g9 QAT ARt g £ At S 3w #7170 SRy
| AT Fg § @ &, I fafEer @) gladr
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[#fr weft o )

3 F fod o o A w=w g1 & 1944
$o § fulrear wreedY oft < ST 7 #ar o1
5 ¥ & S Sl § ag @ 87 wfama
graTw Swrrern 1 5w 13 gfywa o @ 98
wwer it § ) & o 2w ¥ S e &
& W], =g @ g, a8 ¥ 13 wfawa
Frrfeat & fod & wr g, 13 wfaog @il &
fad & ar & 1 A & ety wWelr S & e
fr O F1% o aan, Sed fF Sw & A
AR FY T TGS G qE

¥ A9F A 2T A w31 9T g,
IUTETE S W A AR dw @ 8 W A 2
f & oty oed) &1 &% @er 3 | ar § e
A &1 A R 7 AT § 198 f5 o
fafrer womsh T 7 fauw Afwie w3
FAT A9H G FE 7= g 5 7g 79 Ay
gfqeme T @ E, IUHT FeT FC I5TT Y AT A
ST HIT w7 e & g feera afdee
§ 1 g gaa & 397 =g g fF 4w ot fafwean
wOTEY § 77 FArEefen I € FT F farfeefin
g—'Tew 1T oA fr ke T ) oww
GHIIETE FF q¥F A1 T §, qUIaTg 9o W@
g ar gu FX ww 13 g 9T & fAd
oY AT G671 77 GF #, SR § SAT&T AW
F1 AT fErgrarl &= A HC S S |

e g9 98 € fF o W F @) gy,
g aw & ot fofeer & & & ot ) 99
fafereer mfemt 1 o o AT Iy S
a1 F% 7g fafemw &3 f oy @ w& T
FITHT TUTTAT X G § W T &< qT Frey
TATY | FHH (5 @@ & 977 T & ol rafasar
3 &, fow awg @ fmerr & fod swoafaan 29
g @ a w13 & fan wafewar 3] 8
IHT A & 7T 97 Tt & forg ofr st
g HT AW @

= W & 919 Iymanfy o § fyg =
7 g faret ATAT , SHHT AWGA T FLATE

SHRI HAMID ALI SCHAMNAD
(Kerala) : Mr. Depuaty Chairman, while
supporting this Bill, to provide for tae
constitution of a Central Council of India

Medicine and Homoeopathy and main-
tenance of a Central Register of Indian

Council Bill 1968

Medicine and so on, T hope the Government
will bring forward another comprehensive
legislation 10 do away with the defects and
lacunae that are existing today in this
Bill. I hope the Government would make a
survey of the system of our Indian medicine
that 1s being practised and after making
an entire survey would bring forward a
comprehensive legislation in future. Indian
medicine consisting of Ayurveda, Siddha
and Unani systems today is not given its
proper place in the national health service
of India. They do not come in the proper
national channel of health service. Why
is it so? Ayurveda is no doubt one
of the glorified systems of medicine, no
doubt of it, but has the quality of the
Ayurvedic medicine improved? That has
to be secen, and Government should take
steps to see that the quality of the Ayurve-
dic medicines is unproved. It is not enough
if we increase the native physicians or
Aurvedic physicians. It is absolutely ne-
cessary that the quality of the medicines
should also be improved. A scientific
approach should be made. As has been
pointed out by many Members here, when
we say Ayurvedic physician, we must also
define who is an Ayurvedic physician, We
should not recognise a quack as a physician.
They will have to deal with human beings
and not with the animals, as has been point=-
ed out. It is absolutely necessary that
whoever practises must be qualified. If
it is in Ayurveda system or Unani system
or if it 15 in Homoeopathy, in whichever
system he may practise, we should not
allow just a man to call himself a Homoeo-
pathic doctor or other odctor. One fine
morning a man appzars on the scene and
calls humsclf a Homoeopathic doctor and
we recognise him. This is a question that
I should like to put before this House and
submit to the Health Mmister. 1 am given
to understand that even postal tuition is
being given for Homoeopathy system of
medicine. How would it be possible?
One gentleman told me that he studied
the Homoeopathic system of medicine
through postal tuition. After studying
it by postal tuition he treats the patients.
If this is so, I do not know where our
patients would go. We need not mind
whether the origin of the medicine is east
or west or is Indian. What is best suited
to our country and to humanity should be
taken into consideration. We need not
be guided or prejudiced by sentimental
values.

I should like to make a few points about
integrated medicine. Modern medicine
and Ayurveda are combined together
and the integrated medicine is
being formed. Some colleges were started
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our country. There was one GCIM
College in Madras, Graduate Course in
Indian Medicine with modern medicine
course was -tarted there a few years ago.
Unfortunatelv that college converted itself
into a mode'n medical college. And stu-
dents cominy out of that institution claim
that they hav. attained knowledge of Ayur-
veda and mo-lern medicine. When they go
out of the coilege, they do not tuch Ayur-
veda. They onty practise modern medicine
because Ay.rveda is not attractive to
them; nor the people are attracted by Ayur-
veda. Thesc GCIM students and doctors
after coming out of that college, attended a

in
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condensed M BBS course and have got the -

MBBS degre's and they have become allo-
pathic doctor s.
got an Ayur-edic College which gives the
Degree of BIM, Bachelor of Indian Medi-
cine.
out of that college, are attracted by MBBS
degrees. After BIM, they are not content
with  Ayurvedic medicine, they do not
practise that medwicine. They also go in
for MBBS. A condensed course has been
started by the Kerala University.
a two-year cc urse they also get the MBBS
degrees. Thi. bifuraction should be there,
division of medicine should be there.
Homoeopath means that he should practise
homoeopathy only and he should specialise
in homoeopalhy. So also, if 1t 1s Ayur-
veda, he should specialise i that particular
branch of niedicine. He must speciahse
in that, make research and practise in that
medicine  aloae, none else. I have no
cbjsction to Unani medicine.
one should 1ot be prejudiced agamst it.
Unani medicne also should be practised.
should be sudied, research should be
conducted in:o it. Those doctors should
practise Unani system only. Whatever
medicine the. study in the college when
they come out of the college, they do not
practise that. but practise only modern

medicine. Why 1s it so? Theie 1s another
tendency. Muedical science has advanced
very far. Today we do not have genercal

practitioners in the country. If a man

After !

So also in Kerala we have |

Even those doctors, after they come '

Definutely !

has got pain in the chest, immediately he :

runs to the lungs expert. If he has got

. to these foreign countries.

throat pain, te goes to the ENT speciahst.

Eve means ey. specialist, heart means heart
specialist.  T! ere is specialisation in various
tranches. What | say is, when medical
science has <o much advanced, 1t 1s no
fun 1 our :1ying that our old, ancient
method alone should be adopted,
the quality of ttis improved. I say that the
indian mediciic should definitely improve.
In the rural :reas we have got many phy-
sicians, native physicians. What happens
there? Poor patients go there. These
physicians ticat them. And when they
find that 1t is incurable, then they say, you

11+ RSS 70-7.
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go to some doctor. They send them to
some doctors. When they go to the govern-
ment hospitals, the doctors there say to
them, you have come here too late. The
disease has advanced too much. 1t is
incurable. Either it is cancer or advaned
TB or things like that. Without diagnosing
the disease, without knowing the funda-
mentals, these people who are not qualified,
style themselves as physicians, they treat
patients. Sometimes they cure them be-
cause 80 per cent of the diseases could be
cured without taking any medicine. By
chance they get cured. 1 submit to
the Government, to the Health Ministry,
that proper registration should be main-
tained in every district medical officc for
those who are all pracutioners and their
qualifications in Ayurveda etc. The mini-
mum qualification should be prescribed.
Only such a person should be registered
in the Register. This 1s absolutely neces-
sary, Sir, to avoid these bogus physicians.
I do not say anything against our ayurveda
system. Definitely it has got a glory be-
hind 1t and many people go in for ayurveda
treatment. In Kerala we have a very fa-
mous ayurveda institution in  Kottakal.
Even our President, Mr. Giri, got himself
treated i that nstitution. Such insti-
tutions should be helped and should be
developed, should be given the fullest
chance to develop. At the same time,
Ayurveda, moderrr system of medicine, and
homoeopathy should not be mixed together
and called the integrated system. That
will do more harm than good to the country
and to the humanity.

There is another point which [ wish to
mention here. Many of our modern
doctors, after getting ther M.B.,B. S.,
degree go to foreign countries for higher
studies but they do not return to India.
There are many Indian doctors today
working in foreign countries either in the
United Kingdom or in the United States
of America. Why do they not come to
India? They say that they do not gat the
necessary encouragement from the Govern-
ment of India. That is why they stick on
So [ submit to
the Health Mimistry that we must attract
all our Indain doctors who are working in
foreign countries to our country so that they
may serve Indians and the suffering humanity
of this country.

MR. DEPUTY CHAIRMAN : Mr.
Appan  Five mimnutes only.
SHRI G. A APPAN : Mr. Deputy

Chairman, Sir, [ am very happy to support
the Bill with the following ovservtaions.:
It 15 good that medical practitioners have
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been compelled to have themselves registered |

under the medical registration scheme and |

that Medical Councils, are to be constituted
for Ayurveda, for Stddha and for Unant.
No doubt homoeopathy 1s also there. My
only regret is that the integrated medicine
people who are qualified under integrated
medicine could not find a separate
Council for themselves. Whether these
people of the integrated medicine course
should have a separate Council or not Is
for the consideration of the Government.
They will have no other option if they were
to accept my views  The rropesad B
seeks to enrol members, even quacks, as
my friend put it. 1 entitely agree with
Mr. Koya and Mr. Mani

SHRI HAMID All SCHAMNAD
1 am not Koya

SHRI G. A. APPAN : That 15 why 1
pointed my finger towards you. .. and others
who spoke before me. In this respect
when the Governmment vants to provide
a Council for people who are not quali-
fied, who have not passed any examtnation
and who have their own practice to be
enroiled as members, 1 really wonder.
Could the Government or any respectable
citizen tolerate the idea of denying a separate
Council for such people? Why did this
integrated system of medicine come? When
did 1t come? Mr. Deputy Chairman,
Siddha is a system of ancient medicines,
more ancient than any other system. It

ts a system practised by Tamil scholars, |

Eighteen Siddhas ol Medical Dictionaty
The Siddhas propounded this system which
is superior to the Ayuvrvedic or the Unam
system. Because these sysiems could not
do surgery, which was in many cases re-
quired to cure people who had trouble n
the internal side of thewr body, the infegrated

system of medicine had to be desveloped. .

If these three systems had been sufficient
then there would have been ao nced to

start the integrated system of medicine at |

all. To do something which these three

systeirs could not accomplish, 7. e. surgery, :

a better and more effective system, [ e.
the integrated system, which included both
theory and practice. was developed. Mr.
Deputy Chairmar, there are more colleges
for this system than for ity of these three
systems, 1 lave viven onr “ment
here.

_ “Medical Institution means any 1nstitu-
tion,  school, college  or
within or without India .™

That is not correct; it should be ‘outside
India’.

.. .having facilities for regular full time

courses of study, tramming and hospital

university .
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attendance to quahfy for the grant of de-
grees, diploams or licences in Indian
medicine on the results of an examina-
tron. ™

Not simply because my father 1s a doctor,
he can give me a certificate. One should
pass a recognised examination. Now, I
have received a certain pamphlet. | have
been receiving so many pamphlets from
all the various systems.  Actually, | wanted
to place this pamphlzt before the hon.

Ministers who are pileting the Bill, But 1
think thev would heve alsn wvob it 11
about what the Supreme Court o1 Jw

Higch Court said about one person, Di.
Sarma, or something like that who drafted it.
If they have got it, | want them to go through
those three or four cyclostyied pages to
see how those unqualified people could
have come n. If people have not passed
any recognised examnation through a
recognised mstitution, [ do not want them
to be even ordmary members, leave alone
thair bemg memoers  of  the Lxecutine
Committee and things like that.

Mr. Vice-Chairman, | know Mr. Murthy
from 1938. He 1s an emnent man, a gold
medallist in B. A. of undivided Madras.

Such an cminent person is ptloting the
Bill

SHRI S. S. MARISWAMY : He i
paying compliments and Mr. Murthy

15 walking awey.

SHRIG. A. APPAN : It does not matter.
He has his own urgent work. 1 do not
object to it. 1 will request the hon. Minister
for Health (o see that those who have not
passed ary regular cxamination should not
be inciuded. \

SHRI M. M. DHARIA (Maharashtra) -
For the mformation of Mr. Appan. the
hon. Minister 13 also a gold medallist.

SHRI G. A. APPAN : Even Mr. Mani
is a gold medallist in Homocopathy. (inte-
ruption), 1 have also passed examinations
1n Homoeopathy. This postal course should
not be accepted, unless people have under-
gone a course of a practical training and
have attended hospitals, and so on. [
requzs. the hon, Miuster to see that z
separate Council is provided for the people
of the integrated system. There is one
more pomt. There are many councils
where the Scheduled Castes and Scheduled
Tribes are not allowed. The other people,
who are in a majority, who are having 80
per cent majority, do not allow these people
to come in.  So T would request the honour-
able Minister to see that among the practi-
tioners, not the unqualified fellows, there
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are at least 25 per cent people from the
Scheduled Cusies and Scheduled Tribes.

" SHRI AKBAR ALI KHAN . | am glad
that the honsurable Minister has brought
this measurc though late, 1 think 1t s
a very consructive -measure and it was -
long needed F ecause this stars a aew history |
of the Indian systems of medicine. [t will |
put them under a definite scope, and the :
standardisation, the ‘superviston of the
courses, etc., all these things should be
looked mio by the council which this Bill
envisages. [Lxcepting the Siddha systein,
I know aboit all these four systems. I
am a beneficiary of the Ayuiveda system;
L am a ben fizary of the Unanisystem;
I am a ben ficiary of the Homoeopathy
system; and I am a benciiciary of the :
Allopathy system also | owe a debt of
gratitude to these systems. | strongly mige
that these systems should be helped. They -
should be modernised and they should be |
brought up-tc-date. There are many things
in each of thase systems which you cannot
believe. 1 know cases where allopathy
has said “No™ but Ayurved has come in.
f know a ci-se where Allopathy has said
“No” but Uiani has come in. The same ‘
i
|

is true with domoeopathy. So they have
got their own history.
own important things.
should be scieatifically studied and organised \
and encouruged. There should be no |
difficulty abcut it. But 1 dg feel that so -
far as this integrated system is concerned,
it has neen completely i1gnored by the |
Ministry. That is not right. That is not |
fair 1 know eminent persons like Madan !
Mohan Malavia and Hakim Ajmal Khan,
who thought high of their own systems
which they rot only liked but which they
wanted to ‘wogress and prosper, They
felt that unliss Ayurved was brought into |
modern touc), unless Unani was brought |
mto mudern ouch, there was no future for ‘
1

They have got their
So all these systems

these systems. That thing should not !
be ignored So we have to try to maintain
their basic principles, maintain their basic
ideas, and we have also to supplement
them by the modern knowledge, modern
science and s0 on. It would have been
much better f there had been three or four
independent councils. That would have
been much bitter. 1 think it is too late for
me now to uggest it. But I request the
Minister to hange 1t. 1 find in the Bill
that these councils have been given., for
all practical purposes, complete idepen-
dence. So lut us try this experiment. Let
us see how far it works. As we gain cx- |
perience. as hfficulties, if any, come in our

way, necessaiy mmprovements can be made
1N this. At present there is nothing that |
s not covered in this. Everything is there. .

~

 another Member took 17 munutes.
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With these few words I very much com-
mend this Bill for the considera:ion of this
House.

[ was sorry to hear from the honourable
Minister that there is not one Central
Government  Unani Dispensary. That is
not nght 1 am suie the Muuster will look
into it. I hope he will do justice to these
systems.

MR. DEPUTY CHAIRMAN
the Minister, Mr. Murthy.

: Now

SHR1T K. P. MALLIKARJUNUDU
(Andhra Pradesh) : Mr. Deputy Chairman,
my name 15 there. | also want to speak.

MR. DEPUTY CHAIRMAN : But your
party has got only 45 minutes and only two
or three minutes are left for you.

SHRI K. P. MALLIKARJUNUDU
My party gave thiee names.

MR. DEPUTY CHAIRMAN : That is
right, but there is no time left.

SHRI K. P. MALLIKARJUNUDL :
There is enough tume.

MR. DEPUTY CHAIRMAN : In your

i party one Member took 25 mmutes and

Your
own party Members cannot accommodate
you. There is no time left for your party.
If you insist, T can give you two or three
minutes.

SHRI K. P. MALLIKARJUNUDU
No, Sir. there is enough tme. We can ~
sit up to 5 o'clock. 1 want at lcast ten
minutes.

MR. DEPUTY CHAIRMAN : No,
no. Actually we should have finished this
Bill before 3 o'clock. We have aiready
exceeded it. We are 45 minutes behind
the scheduled time.

SHRI K. P. MALLIKARJUNUDU
Kindly give me at least ten minutes.

MR. DEPUTY CHAIRMAN : How can
1 help you when your own party Members
cannot accommodate you? If you want
to speak, you may take two or three minuics.

SHRI M. S. GURUPADASWAMY
(Mysore) : You have to bzar in mind the
large number of members who want to
speak on this Bill. In fact; I wanted to
speak myself. But I have abstained myself
seeing the large number of people. There-
fore, please give him some time.

MR. DEPUTY CHAIRMAN
right. Take three or four minutes.

All
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SHRI K. P MALLIKARJIUNUDU
A little more than that,

Mr. Deputy Chamrman, | welcome this

Bill in general, not because it is free from . ]
"and ignored the body of physicains who

defects. I bzalieve 1t has so many defects.
1 welcome it because 1 find myself 1n agree-
ment with the principle underlying the Bill.
According to me, the principle underlying
the Bill is to systematise and regularise our
indigenous systems of medicine. The second
reason which prompted me to welcome this

Bill in general 1s that [ have great regard .

and respect for the systems of indigenous
medicine. These two reasons prompted
me to welcome ‘this Bill, even though I
differ on certain vital aspects of the Bill.

Sir, I do not know anything about the
Siddha system and the Unani system.
But [ know a lttle about the Ayurvedic
system. The term ‘Ayurveda’ consists
of two words—AYU and VEDA. They
are two Sanskrit words. The word AYU
means life and VEDA means science.
Therefore, ‘Ayurveda’ means the science
of life or the science which gives the truth
about life and methods to sustain life

That is what s meant by Ayurveda.

Sir, you know that according to the Hindu
thought and philosophy, Vedas are the
most ancient documents.
believed that they are APAURUSHEYA,
which means that they do not emanate
from human sources.

We somctimes !

They derive their |

authority from God That is why they are :

called APAURUSHIEEYA. They are docu-
ments of great antiquity ever known to
history. Ayurveda is considered to be
one of the Upavedas of the four jain Vedas
The four vedas are : RIG, YAJUS, SAMA
and ADHARVA.

Ayurveda 1s a great science which flourish-
ed for a number of centuries in the past.
Very great names were associated with
Ayurveda. Some of them are
Devas, Charaka. Sustuta and Dhanvanthari

Asvint |

It is also believed that a king a was operated '

upon in his brain by the Asvini Devas

successfully That was the degree of
development that Ayurveda reached in
times of yore. This Bdl is an effort to

systematisc Ayurveda and therefore 1 said
I welcome this Bill in general.

But 1 should say to my regret that there
1S stagnation in the systcm of Ayurvedic
medicine because it is far behind the modern
system of medicine. Modern sciences have
made great strides and we cannot alfoid
to lag behind
present-day modern science. So, it s

the developments of the -
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necessary, in my opinion, that Ayurveda
should derive 1ts sustenance and strength
from the modern systems of Western
medicine. There, [ beheve, this Bill has a
serious drawback  This Bl has neglected

are called Doctors of Integrated Medi-
cine. I know, Sir, in Madras, thare was
a college where people were trained. There
was a good hospital. They were trained
for 4/1 years or so They took persons who
had passed the Intermediate Examination
in sciences.  So, that was the kind of college
that flourished there even though it does not
exist now.

SOME HON. MEMBERS
now.

SHR! K. P. MALLIKARJUNUDU
There, four to five years' training was
given with hospital facilites. Are we to
destroy those fellows? Are we to destroy
and 1gnore those people who, | suppose,
number about 50,0007 For one moment
I cannot agree to the proposition that they

. It 1s there

must be relegated to a very backward
place. They must be given due recogni-
tion. They represent a trend of thought

which is necessary in our modern life

Sir, in this connection, I may be permitted
to quote from a speech of our beloved, late
Prime Munister, Shri Jawaharlal Nehru.
He said like this :-

*“..There 1s much controversy often
about the™place of the Ayurvedic and
Unani systems. There can be no doubt
that both these ancicnt systems of India
have an honourable history and that
they had a great reputation. Most
people know also that even now they
have some effective remedies. It would
be wrong and absurd for us to ignore this
accumulation of past knowledge and
experience. We should profit by them
and not consider them as symething
outside the scope of modern knowledge.
They are parls of modern knowledge.
But, in many directions, modern science,
as applied to both medicine and surgery,
has made wonderful discoveries and,
because of these, the health standards
mn advanced countries have improved
tremendously. We cannot  expect to
mprove our standards unless we take
full advantage of science and modern
scientific methods. There is no reason
why we shoald not bring about an alliance
of the old cxperience and knowledge,
as exemplified in the Ayurvedic and Unani
systems, with the new knowledge which
modern science has given us. It s ne-
cessary that the approach to this problem
should be made on the basis of scientific
methods and persons who are Ayurvedic
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and Unani physicians should take full
advantage of modern methods That
means ther: should be a basic training
in scientifii methods for all, including

those who wish to practice Ayurvedic

or Unani system. Having got that
training, a person may practice either
of the sy-lems or homoecopathy.”

Sir, I derive support from no less a
person than the late Shri1 Jawaharlal Nehru.
He 1s quite clear in his nund that both the
systems shoul 1 be combined
be a combine.l training in both the systems

There should

in our colleges and then only our medicine

can prosper «nd there can be a fusion of
the past exp:rience with the modern de-
velopments. That is why 1 say thai this
Bill suffers from a very, very serious defect
in that it ignores this kind of a scientific

approach to Hur ancient systcms of medi- |

cine.

So, Sir, wita this view in mind, perhaps
I have certain amendments to make with
a view to seeing that the definition of the
word ‘Indian medicine’ includes this system
of integrated medicine, ard also certam
consequential amendments. Therefore,
with all the emphasis at my command,
I plead with the hon. Ministers that to
ignore them, those 50,000 medical practi-
tioners, integrated medical practitioners,
1s unjest, untair and unreasonable.

happy that there is a ot of enthusiasm as
far as this Hill 1s concerned. As
as seventeen speakers have participated
 the discussion and all of them evinced
real interest .nd wanted this Bill to be
passed as earlv as possible.

Sir, the ma n point that become a bone
of contention more or less 1s about the
integrated cou se of medicine.

Many hon. Memkbters may think that
integrated cotrse is yet to be introduced
or to be tried. No It-was tried and
mtroduced fcng ago. In think it was
in 1948 when the Chopra Committee
recommended a plan of education incor-

porating the best in Ayurveda, Siddha and |

Unani. supplimented by modern sciences
and advances n
medicine, This Committee envisaged the
teaching of subjects of Indian medicine
concurrently with subjects of modern sciences
and Woestern aedicine, leading to integra-
tion and Jater, to synthests. In 1948,
Sir, if the hon. Members would like to
know, an attempt was made not only to
integrate the indigenous systems of medicine,
but also to -ynthesis with the

medicine. Th.n m 1949 another Comimnittce
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came into existence known as the Pandit
Committec. This Committee recommend-
ed that the teaching of modern medicine
in Ayurvedic colleges was not advisable
because of the low standard of these in-
stitutions. At that tunme it was the inter-
mediate pass with science taken to M. B.B. S.
ofF sometimes even matriculation pass only
taken to Ayurvedic colleges. Not only
that, but the curricula and syllabi also
differed. Therefore they did not go well.
Therefore another Committee came into
existence which was known as the Dave
Committee, appointed in 1954, by the
Central Council of Health. But no unani-
mity was reached with regard to the accept-
ance of this Commitee’s recommendations.
Therefore 1t was given up. Therefore in
those days the integrated system went on
for some time. 1 do not know how Mr.
Mariswamy was thinking that | had no
open mind.

SHRI S. S. MARISWAMY : 1 said
I presumed that you were having an open

»omend.

SHRI B. S. MURTHY
for that.

: I thank him
Though 1 do not want to beat the

. drums here, it was in 1939 when the Govern-

ment of Madras, the popular Ministry went
out and the Advisers’ regime came in,
they introduced this integrated system.
It was 1 who led a deputation and fought

" the battle of the integrated medicine and
SHRI B. S. MURTHY : Sir, I am very

many

. the hon. Members understand

the Western science of °

modern .

the Advisers reluctantly agreed that they
should continue the integrated system.
Even today 1T am willing to do everything.
Myself and my senior colleague, Mr. Shah,
we have nothing against any system of
medicine. The difficulty is that all the
States more or less have come to the con-
clusion that the integrated system is not
working well, The mtegrated system was
adopted in India to make Ayurveda, Unani
and Siddha modernised with the teaching
of modern sciences as well as the advances
made n the Western medicine  But un-
fortunately the students began, as Mr.
Bhadrhm quoted me, relying more on mod-
ern medicine and less on Ayurveda. Let
that the
integrated system was never started to make
the Indian system modernised.

SHRI M. V. BHADRAM : The status
given to Ayruveda was not equal to that
given to allopathy.  That 1s why they staited
this agitation.

SHR1I B. S. MURTHY : Whatever that
be. it is the love of the subject that makes
4 p.m. a man stand for the subjcct in  which

he hasreceived education. If all these
integrated persons as well as the Ayur
vedic  practitioners  stood for the-



203 Indian Medicine and [ RAIYA SABHA ] Homeopathy Central 204

indigenous system, [ am sure this Bill
would have been introduced n this Parlia-
ment at least 20 years back. Thetefore
I have nothing against them but the only
thing is, thc integrated system was nol
acczpted more or less by the States and the
Planning Commussicn then allowed the States
to have their own way of educating the
Indian boys and girls in Ayurved, Unani
and Siddha systems This must therefore
be borne in mind when people support 1t
and even tlo-day, the present rights and

privileges and prerogatives enjoyed by the

integrated  practitioners are not at all
touched. They arc now registered in the
Register of Ayurvedic Practitioners except
perhaps in Madras where they have a separate
Board and perhaps, subject to correction,
in Maharashtra where there (s a separate
schedule for them.

Except that no other |

State has ever thought of giving them a

separate status because’it is simple to under-
stand that (ntegrated system 1s not a system.
Ayurved is a system, Unani 1s a system,
Siddhe again is a system but integrated
system 1s a course of education wherein

Ayurveda and western medicine as well

as modern scrences are brought together |

to make the student better than the earlier
educated or tramned Avurvedic practitioner
but unfortunately the country has not
accepted it. Therefore I am sorry that
therc should have been such a controversy.
[ assuse all Members and the public outside

that neither myself nor my senior colleague, |

Shit Shah, have anything agamst the inte-

grated system of practitioners and every !

protection will be given under this very
Act to see that thzir representatives are in
the Central Council and then their wise
counsels are accepted for the good of the
Indian society and the Indian systems of
medicines

SHRI S. 8. MARISWAMY : You spell
out what prolection you are going to give.

SHRIB.S MURTHY : We have already
accepted the amendment by Mr. Dhana
wheretn the nesessary protection is given
to the integrated practitioners and Mr.
Dhatia, as a representative of th: All-India
Integrated Medical  Practitioners’  Asso-
ciation met my Minister and we discussed
the whole thing and then we accepted a
formula which would please them. There-
fore the protection 15 being given.

SHRI1 K. P MALLIKARJUNUDU

Under clause 9 a separate comnuttez for -

them can be constituted
very reasonable,

SHRI B. S. MURTHY : *Ayuh’ plus
‘Vedu' is Avuiveda—science of life and
Avuived 15 a science of hife and 1 do not

That would be !
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know why another Comnuttee should
be there for the integration of Ayurveda
and the Wester Veda?

SHRI S. S. MARISWAMY : The Ayur-
veds outnumber the integrated people

SHRI B. S. MURTHY - I am coming
to that If the Members had gonc through
the report, they would find that it 15 clearly
stated that only institutionally qualified
persons are 10 be elected to these Commut-
tees. According Lo the figures available
there are 25,000.

SHRI G. A. APPAN : May I seek a
clarification, Sir? How 1s 1t termed ‘insti-
tutional’ without any hospital or practical
trammg”? Wil the hon. Mmister define
1t? If there 15 a Deputy Minister or a
Mruster of Stite, does it mean that there
should not be a Cabinet Minister? That
1s the contention of my triend when he says
that when there 1s the Council for Ayurveda
why there should be a separate Council
for the Integrated System of Medicme.
Integrated medicine 1s an advanced course
which 15 intended to help the people In
the other thrce branches. What they
cannot do, people practising the Integrated
Medicine can do. When it is an advanced
course, why not have a separate Council?
There should necessarily be a separate
Council for that first and foremost and not
one Council for all including the Integrated
System of Medicine.

SHRI B. S. MURTHY : As [ have
already  stated, we have  accepted
an amendment which gives all protection
to the integrated systems. ([nterruptions)
As far as election is concerned—that 15
a very important point—we have said in
this Bdl that nstitutionally quahfied
persons will have to be elected as members
{or this Central Council out of the—accord-
ing to the figutes available—40,000 Ayur-
vedic practitioners nctuding 25,000 Inte-
grated practitioners.  Therefore, Sir, 25,000
are more than 15,000, who are only trained
in Ayurvedic colleges and schools. There-
fore, Sir, there 1s no fear of these Integrated
practitioners being overwhelimed by the
insiitutionally  qualfied  non-integrated
practitioners. Therefore, there is not thta
difficulty, Sir.

I would like to now go to the other
pownt, and as far as post-graduate cousrses
are concerned, Sir, all attempts are being
made to sce that post-graduate courses
areslarted in the various schoolsand colleges
which teach Ayurveda, Unami and Siddha,
and we have already appointed, Sir, a
Central Council for Avurvedic Rescarch
on the model of the Indian Council of
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Medical Rescarch, and the Gujarat Ayw-
vedic University and the Banaras Hindu
University have provision for post-graduate
education 1n all branches of Ayuiveda.

They also rave facilities for conducting '

resecarch. Tihie Fourth Plan envisages the

establishment  of  twenty post-graduate
epartmsants  in - Ayurveda, Siddha and

Unant. Proposals for such depaitments
at Lucknow, Aligarh, Trivandrum and other
places are .nder consideration.
assistance w.il be exteaded to these.
some cases, sir. | may tell you, cent per
cent of the expenditure is borne by the
Centre. Soniz people have said that suffi-
cient funds »re not available.
also | have to say thht the Central Govern-
ment has uctively encouraged research
during the successive Five-Year Plans.
Rs. four crcres have been earmarked for

Central
In :

About this

research in Indian Medicine, and Rs. 1'5 .

crores for H »noeopoathy 1n the
Plan. An autonomous Central Council
for research in Indian Medicine and also
Homoeopath has been established 1n 1969
to give a geater fillip to research. The
results flowing from the researches will
enrich not onty Indian Medicine but medical
scieace as a whole. Drug research and
standardisat m of medicine used in Ayur-
veda and Sid/lha and Unani have been given
priority 1n the Fourth Plan.
are being worked out for the drugs and
formulations National formularies of
Ayurveda, Si1dha, Unani and Homoeopathy
are being presared by expert pharmacoposia
committees of these systems. The
volume of rthese national formulares
1 be printed at an ecarly date.

There wa also a questton raised’ that
tnere was no Unant dispensary in the city

ment.
because a reyuest to this effect did not come
as there are silready four Unam dispeasaries
run py the Corporation.

2 s :dj“"j‘ .).:.«I - rgl ‘_ﬁ.i‘. .
d’.n J,g g 2] -lgs Lk b ,ﬂ%?

et gHe mEwE RIS BY ogmA . mA
famr a1 9 FgA wE-mea sy fRar
Gl eictt i B ceill

SHRI B. &, MURTHY : I am not against |

it and 1 say we will do our best to provtde
it but [ am evplaning the background against
which this Yiad not been done so fai. As

Standards, ¢

Fourth '

first |
is |
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only for more or less the Government
employees

SHRI AKBAR ALI KHAN : Hundreds
of Governiment employezs go to the Ham-
dard Dawakhana every day.

B Al FLNPL

Kwnrg yy! R Slys ,C!J.J: [EREN r.jllm

- ab J45 A
IR 2y
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SHRI B. S. MURTHY : Now that the
request has come we will try to do our
best.

Sir, 1 think [ have more or less met the
maiy points raised and I request that the
Bill may be taken into consideration.

MR. DEPUTY CHAIRMAN
question is :

“That the Bill to provide for the con-
sutution of a Central Council of Indian
Medicine and Homoeopathy and the
maintenance of a Central Register of
Indian Medicine and Homoeopathy and
for matters connected therewith, as
reported by the Joint Committee of the
Houses, be taken into consideration™

: The

The motior was adupted

MR. DEPUTY CHAIRMAN : We shall

© now take up clause by clause consideration
of Dalhi estabhished by the Central Govern-

We id not establish them so far :

a matter of 1 1ct we provids these dispensaries |

?[ I ?"[—lndl tr;a.nshtexalmn.

of this Bill.

Clause 2 (Definitions)

SHRI B. S. MURTHY : Sir, I move :
3. “That at page 4,—

(;) 1in line 3, for the figure ‘2’ the
figwes and brackets “2(1)" be substituted;
and

(iry after line 36, the following be
inserted, namely -—

“(2) Any reference n this
a law which 1s in force in
of Jammu and Kashmr
relation to that State, be construed
as a refeieace to the corresponding
law, if any, in force in that State".”

Act to
the State
shall, n
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SHRT K. P. MALLIKARJUNUDU
Sir, T move :

4, “That at page 4, line 19, after the
word ‘Unani’ the words and ‘includes
the system of integrated medicine under
which is given a study, training and
practice in indigenous medicine and
modern medicine 1ncluding surgery’ be
inserted.™

SHRI M. V. BHADRAM : Sir, [ move :

5. “That at page 4, for lines I8 and
19, the following be substituted, namely :—

(e) ‘Indian medicine’ means the
systems of Indian medicine commonly
known as Ayurveda, Siddha, Unam
and Integrated system of medicine.

Explanation :—Integrated system
of medicine means and mcludes con-
joint or concurrent study of, training

and practice in, indigenous medicine i

and modern medwcine including sur-
gery.”

Sir, 1 also move :

9. “That at page 4, for lines 20 and
and 21,
namely

(f) ‘medical institution’
institution within or without
having facilities for regular institutional
training and hespital attendance and
which grants degrees, diplomas or
licences in Indian medicine.”

means any

SHRI M. M. DHARIA : Sir, 1 would
like to move my amendment with this
slight modification and [ move the modi-
fied amendment :-—

6. “That at page 4, for lines 1§ and
19, the following be substituted, namely :—

(e) ‘Indian Medicine’ means the
system of Indian Medicine commonly
known as Ashtang Ayurveda, Siddha
or Unani, Tibbi, whether supplemented
or not by such modern advances as

the Central Council may declare
through notfication from time to
tme.”
DR. (MRS.) MANGLADEVI TALWAR
Sir, I move
11. “That at page 4, line 21, after the
words ‘Indian  Medicine’ the words
*having faciliies for regular institu-

tional training and hospital attendance’
be nserted.”

60. “That at page 4, line 21, after the
word ‘India’ the words ‘having facih-
ties for regular

the following be substituted, !

institutional traiming |

-

India -

and hospital attendance and' be in-
serted.”
The questions were proposed.

MR. DEPUTY CHAIRMAN : 1|

think we have had enough discussion.

DR. (MRS.) MANGLA DEVI
TALWAR : | would bike to say a few
words.

SHRI M. V. BHADRAM : 1 thought
you were only just asking us to move
the amendments. 1 also want 10
speak.

MR. DEPUTY CHAIRMAN It is
not necessary to speak on each and every
amendment.

SHRI A. G. KULKARNI : We should
get some opportunity also. If we are
taking back our amendments it does not
mean that we cannot speak.

MR. DEPUTY CHAIRMAN All
right; brief observations you can make.

[THE Vicr-CHAIRMAN, (SHRI AKBAR AL
KHAN) in the chair]

DR. (MRS.) MANGLA DEVI
TALWAR : Sir, my amendment No, 11
is, after the words :

“(f) ‘‘medical institution™ means any
institution  within  or without India
grants degrees, diplomas or licences
in Indian  medicine,”

the following words be added :-

“having facilities for regular insti-

tutional training and hospital atten-

dance.”
I

Similaly at page 4, line 21, after the word
“India™ the words ‘having facilities for
regular institutional training and hospital
attendance and’ should be mserted. It
has been pointed out n the discussion by
different speakers that there are many
correspondence  courses and so people
read books. They claim to practise it
and there are many shops, 116 institu-
tions in Ayurveda and Siddha which are
training  1Institutions  according to the
Second Schedule. 1 do not know lLiow
many of them have got the facilities for
hospital training and other instructions,
Medical training should be given in any
system because you equip the graduatcs
to practise medicine. They deal with
the life of the people. They deal with
the health of the people. Therefore, it is
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essential that you should give them hospital

training, actually seeing the patients, dia- °

gnosing and treating them, the men at
the bedside. As they say, the wards are
the learning ¢l nics. Then only their train-
ing 1s complete. Therefore, 1 move my
amendments.

SHRI M. . BHADRAM : There are
two amendme 1ts of mine, Nos 5 and 9
No. 5 deals with the defimtion of medicine.
1t does not include the integrated medicine.
The Mimster .aid that they are protected
by the amendn ent suggested by Mr. Mohan
Dharia, but ac:ording to me and according
to so many o her friends also 1t does not
protect the nt: rests of the integrated practi-
tioners. Accc ding to Mr. Dhana’s amend-
ment —

“Indian Medicine means the systems
of Indian ‘'Acdicine commonly known
as Ashtang Ayurveda, Siddha or Unani,
Tibbi, whetier supplemented or not by
such modery advances as the Central
Council may declare through notification
from time - ume.”

it means the fate of the 50,000 integrated
practtioners 1s left to the care of the Central
Council which will be formed subsequently
Before that th-y cannot enter the Council,
which will be nanned by the other people.
1 am setousl 1efuting the figures given
by the Ministe -. | have calculated it from
the evidence ¢ ven before the Select Com-
mittee, Volumes [ and [l.  The total re-
gistered, qualirned and unqualified put to-
gether, in Ay.rveda 1s two lakhs, Siddha
20,000 and Unani 30,000. These are the
figures from tie evidence. Therefore, the
fate of the 50000 people 1s to be decided
by the Councii to be formed later on. Tl

that ime thetr Jate will be hanging. Other- -

wise, they mu.t go on applying grease to
this politician or that politician or catch
hold of a big recketeer. That 15 why I
seriously nsis on my amendment. Mr.
Mohan Dharia’s amendment will not meet
the requirements.

As regards my second amendment, .

whole heartedly agree with Dr. Talwar
that these 116 institutions are there in the
Second Schedile, Many of them are not
institutions at all. They are institutions
only on paper They are existing without
any hospital facilities. A medical institu-
tion, accordiny 10 this Bill, means any
institution whi h 1s now listed 1n the Second
Schedule, the 116 institutions. Where
ale we gomng'’

or that Muustet gets recognition. 1t means
such an institution can produce a hundred
doctors a day It is going to bc a very

Any man who starts an |
institution with the help of tius Mimster ¢
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| serious affair and, therefore, there must
be a check on that The institutions must
be quahfied. Therefore, the definition given
to the medical instritutions 1s not sufficient.
My amendment and Dr. Talwar’s amend-
' ment, both are almost the same and 1 whole-
. heartedly agree with her in that respect.

SHRI K. P. MALLIKARUNUDU
My amendment also seeks to enlarge the
defintion of the term Indian medicine as
given 1n clause 2 by saymg that the term
Indian medicine should include the system
of integrated medicine under which 1s given
a study, tramning and practice in indigenous
medicine and modern medicine including
surgery. That 1s my amendment. What
I mean to say s that this mntegrated medi-
cine is part of Indian medicime. There

' need not be any fear that 1t is something

different from Indian medicine. It s
according to me Indian medicine cnriched
by modern science So, it is modernised
Indian medicine. In that view of the matter
b should think the Government should
have no objection to enlarge the defimtion
as contemplated by my amendment,

Then second point :s when the hon
Minister has gone so far as to agree (O
the amendment proposed by Mr. Dharia,
{ do not think he should have any difficulty

. in going a step further and accepting my

‘\ amendment. When they have gone so
| far, what 1s the real objection n going a
"step further? Having regard to these

points which I raise, | should think the

! Government should accept my amend-
ment.
SHRI M. M. DHARIA : Mr. Vice-

Chairman, I would Iike to bring to the notice
of this House that there are two aspects
of the problem which we shall have to
consider while protecting the interests
of the integrated course practitioners Of
course | do concede in this House that the
amendment of mine is certainly a compro-
mize and it is not wholly accepting that of
the integrated course people. When |
dicussed this matter with several people
and when I found that no agresment was
possible, and when it was brought to my
notice that 1f this amendment 1s accepted
it 1s not only a question of the Ayurveda
course or Unam course or Siddha course
but we should take into consideration the
modern science and technology and the
devclopments n the world, 1 feit that 1t s
in this hght that we should modily this
definition, and this 1s the definition which is
suggested by the representatives of the
integrated course. It Is suggested by them,
which 1 have moved. (Interruption) I
would not hke to ¢claim as their representa-
tive. The hon. Mmuster said that 1 was
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present with them. [ am not their sole
representative. | was with them.

SHRI S. S. MARISWAMY : You have
the approval of all of them?

SHRI M. M. DHARIA
that claim, but to a great extent
see: that was my feeling.

I do not maks
I could

SHRI A G. KULKARINI . The dele-
gation was an all India delegation.

SHRI M M. DHARIA - If the Govern-
ment 18 not prepared to accept the integrated
course as such, the protection to the present
integrated  course  practitioners
absolut:ly essential.- By accepting the defi-
nition as 1t is in the Bill itself as recem nend-
ed by the Joint Commuittee, Indian medicine
means the system of Indian medicine com-
monly known as Ayurveda, Siddha or
Unani. My amendment seeks to define
Indian medicine as the systems of Indian
medicine commonly known as  Ashtang
Ayunveda, Siddha or Unani, Tibhi, whether
supplemented or not by such modern id-
vances as the Central Council may, from
ume to time, have determuned So, here
the Central Council in which 1 have fixed
mv faith shalil have to take into consideration
the various advances that are taking place
in the world. 1If they take those advances
into constderation, then naturally they shall
try to add and they will not in any case
try to deduct This defiution takes
out of the original definition m the Bill,
and 1f [ am to comparc, the original defins-
tion is like Hindu religion where nobody
was allowed to enter, and that 1s why there
is rehigious stagnation The House will
kindly excuse me. But that i1s one of the
reasons. But here we have accepted
new definitton whereby we have kept the

a

scope for accepting new definitions in
the...
SHRI SYED AHMAD (Madhya Pra-

desh) : It s like. .

" to

becomes

us .

SHRI M. M. DHARIA : You may say '

that. And this is not only the definition

whereby we give some protection to the -

practitioners. To be (rank, 1 will come to !
protection later on. 1 shall be moving !

amendment No 67,

SHRI M. V. BHADRAM : I am only
asking him since he 1s satisfied that 1t gives !
some protection. I am prepared to be con- .
vinced 1f his arguments are sound. That
is why 1 ask him. In view of the protectisn |
given (a clause 17 where they have used the
term ‘Indian medicine’. Now here  also
‘Indian medicine” is defined and it will '

" taking Aspro
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. be from time to time decided by the Central
" Council.

How is it going to give protection
to the existing practitioners today?

SHRI M M. DHARIA -1 am gomg
to move that amendment No. 67 which
stands m my name, i the b o enendments,
which is to clause 17 And for the infor-
mation of the House, 1 would like to read

out that amendment. After the words
‘the  privileges® in sub-clause (3)b) of
clause 17, my amendment starts—"in-

cluding the right to practise any system of
medicine” —*privileges including the right
practise any sysiem of medicine conr-
ferred by or under any law relating to re-
gistration of practitioners of Indian medi-
cine (or the trme bemg in force in any States
on a practittoner of {ndian madicine enrolled
on a State Register of Indian Medicine ™
Let me explain.

SHRI S § MARISWAMY - M
Murthy sand that he cannot iecognise inte-
grated medicinz.

SHRI M M. DHARIA : That [ fairly
concede, they have not recognised the
integrated system of medicme. They have
accepted my point of view that for the pre-
sent  Siddha system the present Unomy
systein, there is a vast score,  And modern
science also could be attracted. It could
be integrated. And because of the accept-
ance of my definition, evary course whetle,

Siddha  Ayurveda, Ashtanga Avyurveda.
Unrnari or Siddha, they heoome ntegrated
courses. That 15 vy saunmission, Apd

because the Govelnment has accepted that
definition. 1 am surc that every course n
future will be an integrated course. Mav
say  with  your permision, S,
in this House that 1f we allow our systems
to develop in that sense, if we keep the dooar
open for modern advancement, 1 have no
doubt that these systems sould become

more perfect. 1 have no ume. But |
can say that thee are medicines which
I have mysclf experienced. Take, for

mstance, the Suddha Sekhar from Ayur-
veda. For acidiy Suddha Sekhar is the
best nedicine, for headache Aspro or
Anacin is the best

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) . You can multiply.

SHRI M. M. DHARIA it these
people tomorrow accept the course, 1t
will better.  There is no harm in
We can also have our own
system here And n that direction, 1t
could be an integrated course. My amend-
ment No. 17 clanfies this and gives all
protection. And the hon. Minister has

LS,

be
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agreed that n will not only be a protection
to those who are registered but also to
those who hive jotned the colleges this
year, who sll become pracutioners in
four or five yzars.

THE V. .CE-CHAIRMAN
AKABAR LI KHAN) :
amendment lzen accepted?

(SHRI
Has

SHRI M M DHARIA It 5 going
to be accepted. In principle it 1s accepted.
It 1s gomg t» be moved. It s ture that
the Government has not accepted the
present nteg ated course. As a compro-
mise, because of my amendment, they have
accepted that every course will bz an 1ate-
grated cours:.

And ore more point, and that s regarding
the number. Sir, as per my information,
the Council properly consututed according
to these prese 1t Scheduels will be dominated
by people who are integrated course practi-
tioners and therefore as they shall be m
the Council in a bigger number, naturally
they shall have their suy. Anyhow, 1t 1s

accepted for the time being that therc are

50,000—they may not be in a majority.
Such a domimant voice cannot be curtailed
because there are some other representatives
of the Gover: ment also and the Government
shall have to take a rational view. There-
fore, my apr:al to the House would be to
accept my emendment.

SHRI M. V" BHADRAM : The Minister
put 1t as ‘‘ritegrated system”. [t 1s not
a system of medicme. Your amendiment
says :

“Inch ding the right to practise any
system ¢’ madicine” What are these in-

tegrated system practilioners practs- |
ing? It is not integrated medicine. N e Lo e
| ¢ o AT wrAw AT g oenfer s g

How can it be any system of mecdi-
cine ? ‘Today they are practising allo-

pathy, ayuryeda and unani. So this is
no systen.
THE YICE-CHAIRMAN ( SHRI .
AKBAR All KHAN ): All right, you

have explamn:d that and he has heard 1t.

SHRI M V. BHADRAM: We are
trying to oonvince each other. (f this
vagueness from amerddment No. 67 could

be removed, | think we could go together.

SHRI M VM DHARIA : Only one word
in reply. Tie point 1s there arc two as-
pects. One s to protect the interest of the
present ntcgrated practittoner.

no doubt whatsover.

[5 AUG. 1970 |
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ISHRI M V. BHADRAM How?

THE VICE-CHAIRMAN (SHRI AKBAR

ALl KHAN) : Hc has expiained it. You
may not agree with him.
SHRI M. M. DHARIA : Mr. Vice-

Chairman, 1 would like to bring 1t to the
notice of Mr. Bhadram that besides my
even (f we read the whole
frame of the law, those who are 1egistered
as medical pracutioners by the Siate the
all shal! be treated as medical practitioners
and they have every right to practise what-
ever system they are adopting today. That
is the meaning. Mr. Vice-Chairman, this
Government has no right to stop them from
pracuising. Even if we pass this Bill,
they can challenge this Act in the Supreme
Court tomorrow that 1t 1s their fundamental
right to practise whatever system they have
been practismg. Here [ am perfectly
convinced and they are right also.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr Ansari, what
do you want to sp-ak on ?

SHRI HAYATULLAH ANSARI
I am gomng to support amendment No
67 about integrated courses.

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) : He has agreed
to compromise which is accepted by the
Government

SHRI HAYATULLAH  ANSARI
Still 1 want to elucidate it

THE VICE-CHAIRMAN (SHRI
AKBAR ALTI KHAN) : Very well.  Please

go ahead.

W gEgee WAt B o7 WA =TT

far 21 fawew woF § 97 72 2, 7% § WATELTE
7 g TEET | A1 FEAT AT E oAA-
3edriEs faer 27 efem R Ad &1 =7 gaml
g1, =13 wrpatew &1, s o e Afar o
&% g 3 WY QAT HEAF ATT AT 2, IT AT
F71 e ¢ Fr F=w 7 aF A, 39 aaw
F37 9T & R earre AT ET AL 39

LA #RT AT R T & S e, 9

o5 o Elo 2o ﬁ?ﬁ? 2% T %, ATTIAT &
TFA AL KN AAT & AT oAredfor £
q% | THF ATT-qTH AW FH{ATET AA FA
&, 7am wsA 2, feafre 3 a=r @A B, S5
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[ egear #ET]
T =0 &7 & 9 aga @ An afafa 61 A
2, ¥g97 A1 9gA W ADH 1 T AW F
=% T AW 2 2 | T favew foam
IAACY % Ar vag 70 2 FETAET TET AT |
<& T A1 G AT sgfemw s Ay fwe
I T w1 Agr fAeE

AT ATA Fv § fF e faE #1 fere fraer
=ifew, aamr 1 fraw frer aifer | q99
a7 gmAEEr 77 & fF oz g fawedt |1

forg &1 ®ywr 77 faem oo frAe #T AT

ferert 11T, A1 AT 3 7T TS ST AET ferper, |

FRATTE 7 #1 Az Gu7 A2 fAwea fowE
fof am &, & g1 AT A, T gAE A
foo &3 |1 a7 77 SATEferat A27 fF |

ot ww fag awt (397 wEW) | % GO
1 AGT T AT

(Interruption)

Y gUTgee WA : AT GO7 FE AAER
¥ AEE A1 3TATEH T AT AFRAT | AA A
Hiv fag a7 7 A1 92 F¥29 2 f5 A= 795
farry & oen@dT T, THfan o faege aw
&, TRV 74T, aren | w9 foe ar, ag-as A
T g1 BroT an, a-aE g9f 7 Tt fee

oY, ATS 1 ATAT fae gl 21T R | TTITF

Fgd & o fra= gy It gmafes 7, qameT

#, T Y M A9 | vRA FmA 2 fE oA

w17 AT fw7 a2 7 727 & fF ey @i |
«t A fag ant : B FEAT G 7

st gaTgeen weRTd ;M1 ¥ FrE AT T
faem, fqwy 7= foqe 919 w71 @1 9z 919 faae
A% AZ AT T Ty AIEH GFTC T WT ET 90
oz 7 a7 &% & 9w w99 @157 =mfem
¥ ag Fgr Azt g B oo wee aw garer
AT wEdfes ¥ & A afrw aw g 6 oAg
mAdfaE aF TT | WT AT I OAEHT
TEL AT TFA, WF AT gAY wlwareirey T2
AT HEA, WT FATT FIAEST AT TAT T qF |

sft 7 Tag awt : TSR A, AT qEy
Cidicali-ye il

ft gHTgEe WA WA A1 T G 9F g,
AT ATTHT A1A-HTA FE A AHA_| O AT 7

[RAJYA SABHA |
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FTERGNFT AT AR AZ W E A AR E
famiwz, A mafes & feaw g, afew § 9w
 fr 9147 38, ATAT T T A F W=H-HID
st ferdr @ @ 2vaT faw @ 1 @z § AnmAl
7, Afsd 7 ¥z o Aanmar ¢ f5 & ;wd [a
ag axqr 2, & fefxam =g a7 vy, a1 #fqedt
gt aw AFd, afan omr @1 mazidives
fazzm &, g1 a® # AAATy FAAF7 fear §
23 337 qraT AET AT |

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) : Mr. Kulkarni

SHRI A. G. KULKARNI (Maharashtra) :
No. 1 do not want to speak.

SHRI MAN SINGH VARMA : Sir,
1 want to say a few words.
THE VICE-CHAIRMAN (SHR1

AKBAR ALI KHAN) : Please, you have
no amendment.

wft 7 Tag aat © 376 715 wSHe T a1,
afew muT zEEr Trw fRay wAfAT zm oy
zrew gifso |

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) : If you want to
insist, then I will allow you. But I think

there 1s no reasonableness.

it 7T fag awt W, w9 399 a8 FEAT

Zéﬁmﬂﬁuw}ﬁ%sﬁmsﬁﬁ%m

FAT T AMET TATRRAT B FE AT wTAAT

LA ag W Fem £ vedst e

AET &, FE ot A= Ar gAEL A a9y @y FeAr
g f uedell £1% wgrg AgT & HOF-HYA T
9% Ag ATEH Z | WY 4g FeAT § {F #E
At AT B, vw A9 faaw & o oW fasm
FT 3T & 9T IS0 AF G qLT ORAT I 2
o] TE AT # T 31 A TR S q9dr |
T &, 77 A1 U AR € fF U g ae AT
= 7 faw A, T Y v gre
ERT 2| Al AE FATT WASRT AT ZRA AR
AT FET | R 97 72 &1 WA § fF wne
HYT TIA T TR FI, JAT A T G
ATFRT F¥ AT OATG AT TG 9T qFE T

;A |
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THE VICE-CHAIRMAN ’(SHRI
AKBAR ALl KHAN) : Now, [ shall put,
the amendmants to vote.

SHRI M. V. BHADRAM : Sir, the
Minister has to say a few words, whether
he is acceptirg the amendments or not.

~ THE ACE-CHAIRMAN (SHRI
AKBAR All KHAN) : Have you got
anything to <ay Mr. Murthy?

SHRI B. &, MURTHY : No, Sir.
THE VICE-CHAIRMAN

AKBAR Ail KHAN)
s

(SHRI '
: The question

3. “That  t page 4,— 1
(7) ir line 3 for the figure ‘2" the

figures and brackets ‘2(1)" be substi-
tuted; ond

(i) after hne 36, the following be
inserted. namely :—

‘(2) Ary reference in this Act to a
law whicl is not in force in the State
of Jamrwu and Kashmur shall, m
relation 'o> that State, be construed
as a refrence 1o the corresponding
law, if anv, in foice 1n that State’ ™.

The motion was adopted

THE  VICE-CHAIRMAN
AKBAR Al KHAN)
15

(SHRI
: The question

4, “Thut at page 4, line 19. after the °
word ‘Unant’ the words and includes
the systei1 of integrated medicine under
which 1s given a study, traming and

practice in indigenous medicine and |
modern medicine including surgery be |
inserted ’

7 he motion was negatived

THE VICE-CHAIRMAN  (SHRI
AKBAR A .1 KHAN) : The question
1S ¢ - \

S. “That at page 4, for lines 18 and
19, the following be substituted, namely :— |

(e) ‘I dian  medicine’ means the |
systems of Indian medicine commonly
known as Ayurveda, Siddha, Unani |

and Integrated system of medicine.’ !

Explana ion.—Integrated

system of
medicine neans

and includes conjoint |
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or concurrent study of, traming and prac-
tfice in, indigenous medicine and modern
medicine including surgery ™

The motion was negatived

THE VICE-CHAIRMAMN (SHRIi
AKBAR ALl KHAN) : The question is
is :

9. “That at page 4. for lines 20 and

21, the following be substituted,
namely.—

(f “medical institution’ means

any institution within  or without

Indian having facilities for regular

regular institutional traming and hos-
pital attendadce and which grants
degrees, diplomas or licences in Indian
medicine.”

The motion was nagatived.
THE VICE-CHAIRMAN

AKBAR ALl KHAN)
is :

(SHRI1
: The question

6. “That at page 4 for lines18 and 19
the following be substituted, namely

(e) ‘Indian Medicine means the sys-
tem of Indian Medicine commonly
known as Ashtang Ayurveda, Siddha
or Unani, Tibbi, whether supplemented
or not by such modern advances
as the Central Council may declare
through notification from time to
time.™

The motion was adopted.

DR.(MRS) MANGLADEVITALWAR :
Sir, I beg leave to withdraw my amendments
Nos. 11 and 60.

* Amendment Nos. 11 and 60 were, by leave,

withdrawn.
THE VICE-CHAIRMAN  (SHRI
AKBAR ALl KHAN) : The question

is :
“That Clause 2,
part of the Bill.™

as amended, stand

The motion was adopted,

Clause 2 as amended, was added to the Bill.

For text of amendments. 1./e col. 207 and
208 supira.
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Clause 3—Constirution of Central Council.
SHRI M. V. BHADRAM

16. “That at page 5, line 2, after the
word ‘persons’ the words *with recognised |
medical qualification’ be mserted.”

I move

22. “lhat at page 5, lines 11-13, for |
words ‘be nominated by the (entrai
Government, from amongst  persons
having special knowledge or practical .
experience 1n respect of Indian medicine’
the words ‘be nominated by the Central
Government to the Central Council
from amongst persons having special
knowledge or parctical experience in
respect of each branch of Indian medi-
cne and eanrolled on any State Register’
be substituted.”

SHRI K P. MALLIKARJUNDU
1 move :

14. ‘That at
word. ‘Siddha’
be inserted.”

17. “*That at

44, after the |
‘integrated” |

page 4, line
the word

page 5, line 2, after the

word ‘Siddha’ the word ‘Integrated’
be inserted.
20. “That at page 5, line

word ‘Siddha’
be inserted.”

the word ‘integrated’
25. “That at page 5, line 24, after the

word ‘Siddha’ the word Integrated’ be
inserted .

SHRI GANESHI LAL CHAUDHARY :
move

i
[
4, after the ‘
|
\
i

—

64. “That at page S5, after line 20,
the following further provisio be nserted, .
namely : — !

“Provided further that Government
at the ume of nominating the members
to the Central Council, may give due -
regard to the Scheduled Caste and
Scheduled Tribe members who are
practising in the Ayurveda, Siddha,
Unani or Homocopathy systems of -
medicine.”

The questions’ were proposed.

SHRI M. V. BHADRAM : Sir, amend-
ment No. 22 is to the sub-clause concerning
the coostitution of the Central Council
and its commitiees. Sub-clause (c) says

i

I

“Such number of members, not ex- |
ceedmg rhirty per cent of the total number ]
of members elected under clauses {a) and l
(b) as may bc nominated by the Central

Government, from amongst persoiis having |
spe cial knowledge or practical experience
in

respect of Indian medicine : .

[RAJYA SABHA |
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Here the Government can nonnnate any-
body as stated above. Now my amend-

- ment 18 for the words ‘“‘be nominated by

the Central Government, from amongst
persons having special knowledge or practi-
cal experience 1n respect of Indian medi-
cme :, the words “be nominated by the
Central Government to the Central Council
from amongst persons having special
knowledge or practical experience 1n respect
of each branch of Indian medicine and
enrolled on any State Register :” be sub-
stituted. This puts a restriction 1in nomina-
ting the persons.

Then regarding amendment No. 15
to Clause 3(1)(a). Clause 3(1)(a) reads :

“*such number of members not exceed-
ing five as may be determined by the
Central Government in accordance with
the provisions of the First Schedule for
each of the Ayurveda, Siddha and Unam
systems of medicine from ecach State
in which a Statc Register of Indian Medi-
cine 15 maimained, to be elected from
amongest Lthemselves by persons enrolled
onthat Register as practitioners  of
Ayurveda. Siddha or Unani, as the
case may be;”

Hereafter the word “‘persons’ | am suggest-
ing t_he adding of the woids “with recognised
nedical  qualification™,  because without

| that what happens 1s quacks to whom the

present Bill seeks to give licences, also can
practises  Of course, 1 do not have any
quarrel there. But they should not be
allowed to come to the Council and domi-
nate it and thus control the future educa-
tion. My amendment is only to restrict
quacks being nominated to the Council

SHRI K. P. MALLIKARJUNUDU
Sir, my amendments are only consequential
amendments. I have nrothing to speak
on them except to request that these amend-
ments may be put (o vote.

st TR q CWEQ 0 AEH F9vEAT O,
791 BArEe UF famga @ omEEwe g
=9 fam % 92y 2 § S & 3 2, 99H Fre e
oTF T Jeed Fifwa F1 mfagm fFar o &
T ARTTHE agd (R /T R, SIET % ag atfae
2 o frm-fem Tmat a1 e vy S, e
TATERE FT A7 @ AT B -

“Provided further that Government
at the time of nominating the members
to the Central Council, may give due
regard to the Scheduled Castes and Scheul-
ed Tribes members who are practising

m the Ayurveda, Siddha, Unani or Homo-
eopathy systems of medicine.”
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~ SHR1 M. M. DHARIA : It is hke the
integrated course.

THE VICE-CHAIRMAN
AKBAR ALl KHAN)
is :

(SHR1
: The question

14, “That at page 4, line 44, after the
word ‘Siddha’ the word ‘integrated’
be inserted.™

The motion was negained.

" 1S

FEATABATE P FT? 7R AR(E | FIATHAIFT?

AEYeT T FIT ALAET 739 F fa7 #1797 7
T F3, qUF AOET A2 a1 741 3977 § /13-
g qEY S 7 07 W fr g9 oH washT ®1
wra | foert i figge s A1 SgUes g

F fav g a1 1 &0 ofr z b TSR

{mer 7%

THE VICE-CHAIRMAN
AKBAR All KHAN) T will now put

the amendments to the vote of the House.

The question is

22, “Thut at page 5, lines 11-13, for
the words 'be nominated by the Central
Governme at, from amongst persons hav-
mg special knowledge - or  practical ex-

THE VICE-CHAIRMAN (SHR1
AKBAR ALl KHAN) : The gqueshon
16. *“That at page 5. line 2, after the

word ‘persons’ the words ‘with recognised
medical qualification’ be nserted ™

The motion was neeatned.

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN) : The question is :
2, after the
‘Intecrated’

17. *That at page 5, line
word ‘Siddha’ the word
be mserted ™
The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR

" ALI KHAN) : The question is :

(SHRI

|
'

perience t. respect of Indian medicine” '

the vwords "be nommated by the Central
Governmeat to the Central Council
from amcngst persons having special
knowledge or practical experience
respect of each branch of Indian medi-
cine and envolled on any State Register’
be substiryged ™

The moticn was nezatived.

Shall 1 p:t all the amendments by Shri
Mallikarjun Naidu together?

M V. BHADRAM : Why do
He is a pucca

SHRI
you call him as Nadu?
Brahmin

\ ICE-CHAIRMAN  (SHRI
KHAN) : I lLike him by

THE
AKBAR ALl
that name.

mn !

2¢. “That at page S, line 4, afrer the
word Siddha® the word ‘Integrated’
be inseried.”

The motion was regarived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) : The question is :

25. “That at page 5, line 24, «frer the
word ‘Siddha’ the woid ‘Integrated’
be inserted.”

The mwtion was negatived.

THE VICE)-CHAIRMAN (SHRI AKBAR
ALI KHAN : The question is :

64. “That at page 5, after c 20,
the following further proviso b= ' <¢vtad,
namely — ~

‘Provided further that Goverpment
at the time of nominating the members
to the Central Council, may give due
regard to the Scheduled Caste and
Scheduled Tribe members whe 1e
practising in the Ayurveda, Sidc¢ha.
Unani or Homoeopathy systems of
medicine.”

The motion was negatived.
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SHR1 K. P. MALLIKARJUNUDU
Amendment No. 15 is left out.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That 1s m the name of Shri
Goray who is not here.

THE VIiCE-CHAIRMAN (SHRT AKBAR |
ALI KHAN) © The question is .

*That Clause 3 stand part of the Bifl.™ !

The motion was adooted
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 5—Restriction on elections and

member ship

SHRI M. M. DHARIA : Sir, | move : |

65. “That at page 5, line 37, for the |
words ‘Fourth Schedule or is enrolied’ '
the words ‘Fourth Schedule, is enrolled’
be substituted.” ‘

SHRI M. V. BHADRAM : Sir,1move :

28. “That at page 5. line 37, for thc '
words “or is enrolled” the words and is ‘
enrolled™ be substituted.” !

(This amendment also  stood in the

name of Shri K. P. Malhkarjunudu.)

The questions were proposed.

SHRI M.V. BHADRAM . Sir, I wanted
to speak, but you called Shri Dhana. Sir,
my amendment s very simple, but is a very
important one. Clause 5 says. “No
person shall be eligible for election to the
Central Council unless he possesses any
of the medical qualifications included in
the Second, Third or Fourth Schedule or
is enrolled in a State Register of Indian |
Medicine and resides in the State concern-
ed.”

Sir, even if one is not possessing qualifi- \
cations, if one is registered in the State
Register, he is ehgible for election. This ;
is very dangerous, Sir. Therefore, 1t '
should be amended this way : ‘or’ should \
read as ‘and’— so, both the qualifications, |
which means he must possess the qualifica- |
tions and he must also be borne on the |
State Register Otherwise, you are see, |
one without qualification gets back-door

[5 AUG. 1970] Homeopathy Central
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Murthy, you want to
say anything ?

SHRI K.P. MALLIKARJUNUDU
Sir, my name is also there, supporling
the samec amendment. 1 would support
what Shri Bhadram has stated. Unless
that word ‘and’ 1s put in place of ‘or’,
people wiith no qualifications will get into
the Register and the whole scheme will
get spotled.

THE VICE-CHAIRMAN (SHRI AKBAR
AL KHAN) @ All right. Mr. Murthy,
you are nol accepting 1t ?

SHRI M.V. BHADRAM :
know the Minister’s mind.

[ wanted to

~

THE VICE-CHAIRMAN (SHRT AKBAR

ALI KHAN) : He says ‘No".

SHRI M. V. BHADRAM I think
he has closed his mind.

SHRI M. M. DHARIA Sir, can I

say something on this ? There is unnecess-
arily some misunderstanding. The amend-
ment of hon. Shri Bhadram and my amend-
ment No. 65 are virtually the same.
Shri Bhadram says. "or is enrolled” should
be substituted with ‘and is enrolled’. What
[ have pioposed is this : instead of the words
‘or 1s enrolled’, 1 have put a comma, Sir,
it is because of drafting that this has occu-
rred. Sir, Clause 5 is like this : ““No person
shall be ehigible for election to the Central
Council unless he possesses any of the
medical qualifications included in the Se-
cond, Third or Fourth Schedule, 1s enrolled
on any State Rezister of Indian Medicine
and resides in the State concerned.” Be-
cause of the amendment of Shri Bhadram,
the word ‘and” comes twice and 1 have put
a comma, meaning the same.

SHRI M. V. BIHADRAM No, Sir.
Sir, there are two qualifications One is
the educational qualification. The other
qualification 1s refated (o the State. On€¢
1s to be registered in the State Register
and is to reside in the State So. ‘and’
1s only to that—Dbeing borne on the Register
of the State and also must be a resident of
the State. But, here if you put only the
comma, 1t does not read properly. To-
morrow, 1f somebody goes to the court

eatry into the State Register and so he can ‘ and gets it quashed, then ?

get elected to the Council. How can you
prevent undesirable elements from coming
in 7 Therefore, I plead with the House
to accept my amendment.

SHRI M. M. DHARIA :
like to clarify here.

Sir, 1 would
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Sir, the 1ncaning 1s the same. It is only \
for drafting purposes that | am suggesting |
this. I car convince Mr. Bhadram also. !

(Iuterruptions)

SHRI M Vv. BHADRAM : Tomorrow
if somebod goes to the court. . . .

SHRI M. M. DHARIA : Even if some-
body goes 10 the court, the comma will
be treated :s ‘and’.

SHRI M. N. KAUL (Nominated)
Comma is 1 0 part of the statute.

SHR1 M M. DHARIA : T will read
clause 5 which says :

“No purson shall be eligible for elec-
tion to the Central Counci unless he
possesses any of the medical qualifica-
tions included 1n the Second, Third or
Fourth Schedule or is enrolled on any
State Reyister...”

This means that he must be on the State
Register. | don’t think there is any harm
whatsoever 1n accepting my suggestion.

SHRI M V. BHADRAM : In view of
Mr. Dhana s explanation, [ agree with him
and seek ti e permission of the House to
withdraw my amendment to support his
amendment

SHRI KX P. MALLIKARUJUNUDU :
Sir, 1 am also a lawyer and 1 know some-
thing of law. Of course Mr. Dharia read
out the clause. Our amendment 1s instcad

of ‘or’ the'e should be ‘and’. This will
make it icadable.
(Interruptions)

SHRI BANKA BEHARY DAS (Orissa) :
With a little sanse of grammer that we have
about Engli-h, comma here 1n this context
means ‘and.  Therefore I support Mr.
Dharia’s arwendment.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAM) : You accept it ?

THE LE.DFR OF THE OPPOSITION
(SHRI S. N MISHRA) : We will have to
jook at it more closely. What does the
Minister sa. about it ?

SHRIK. K. SHAH : At least as a lawyer

and as a frend who knows Englsh much
better, I may say that throughout our lives,
we have saunl when there are two sentences
or two quaifications ‘and’ is added in the |

1t RSS 70-8.
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last and all of them are followed by commas.
Tlhl; is something which is common En-
glish.

oft atw fagrdt am ;o AR ¥ R @
FAA T AT |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

28. “That at page 5, line 37, for the
words ‘or is enrolled’ the words *and is
enrolled’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : The question is :

65. “That at page 5, line 37, for the
words ‘Fourth Schedule or is enrolled’
the words ‘Fourth Schedule, is enrolled’
be substituted.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) : The question 1s :

“That clause 5, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 5, as amended, was udded to the
Bill.

Clauses 6 and 7 were added to the Bill.

Clause 8—Meetings of Central Council.

SHRI HAYATULLAH ANSARI : I
move :

66. ““That at page 6, {or lines 30 to 33,
the following be substituted, namly :

“Provided that no decision of the Cen-
tral Council in relation to any Indian
medicine shall be effective unless three
members representing that system of
medicine are present at the meeting and
support the decision.”

I move this amendment because | want
to make it a happier wording. I draw
your attention 1o page 4 wherein you
find :

“Indian medicine means the system
of Indian medicine commonly known
as Ayurveda, Siddha or Unani;”

In clause 8 1t says :

“Provided that no decision of the Cen-
tral Council in relation to any Indian
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medicine** shall be effective unless
three members representing Ayurveda,
Siddha or Unani** system of medicine,
as the case may be, are present at the
meeting and support the decision.”

Why the same thing is defined at two places
with two wordings ? One says ‘Indian
medicines’ and the other says ‘Ayurved,
Siddha and Unani’. There is some ambi-
guity . This is more direct and a happier
wording. So I have moved my amend-
ment.

The question was proposed.

SHRI B. S. MURTHY :
accepting it.

SHRI HAYATULLAH ANSARI
I withdraw my amendment.

We are not

*The amendment was,

by leave, with-
drawn.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

“That clause 8 stand part of the Bill.”

The motion wos adopted.

Clause 8 was added to the Bill.
Clause 9—Committee for Ayurveda,
Siddha and Unani
SHRI M. V. BHADRAM : I move :

31, “That at page 6, after line 36,
the following be inserted, namely :

‘(aa) a committee for Integrated
medicine;’”

SHRI K. P. MALLIKARJUNUDU
move :

32. “That at page 6, after line 38,
the following be inserted , namely

*“(d) a committee for Integrated
Medicine;”

I also move :

34. “That at page 6, line 42, after the
word ‘Siddha’ the word ‘Integrated’
be mserted.”

SHRI M.V. BHADRAM : 1 move :

33. “That at page 6, line 42, after
the word ‘Ayurveda’ the word ‘Integrated’
be inserted.”

#For text of amendment, mle?:oTZ?Ml&mT
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I also move :

35. “That at page 7,—

(i) in line 1, after the word ‘Ayur-
veda’ the word ‘Integrated’ be
inserted; and

(:)) in line 7, after the word ‘Ayur-
veda’ the word ‘Integrated’ be
inserted.”

SHRI K. P. MALLIKARJUNUDU
I move :

36. “That at page 7,—
(7) in line 4, for brackets, letters
and words “(a) , (b) and (c)", the brackets,

letters and words ‘(a), (b), (¢) and (d)’
be substituted; and

(i1) in line 7, after the word ‘Siddha’
the word ‘Integrated’ be inserted.”

The questions were proposed.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Mariswamy, you can
speak now.

SHRI S. S. MARISWAMY : Sir, I
must confess that I am a little confused
in the statement given by Mr. Dharia to
the Minister. The Minister in his open-
ing speech has said that he would not
recognise the Integrated Medicine as a
system. In his explanation Mr. Dharia
said that the Minister would accept it as
a system, and as a conjurer, who brings
out a rabbit from out of his hat, he brought
out a compromise formula in the last
minute. And I do not know how Govern-
ment has come forward to accept it with-
out properly explaining it to the House.
T do not dispute it. So far as Mr Dharia
is concerned, I admire his sincerity and
interest in this matter. But I would like
to know from the Minister whether he
can assure us that he stands by the figures
that he quoted so far as the number of
Ayurvedic practitioners and the practi-
tioners of Integrated Medicine 15 con-
cerned. That is number onc. Number
two, he should assure us that equal re-
presentation will be given to Integrated
Medicine because, as per his amendment,
their case 15 hanging in fire and they are
left to the mercy of the Counci! to be for-
med. As it is, it is not decided; we are
not presenting it as a fait accompli but we
are going to leave it in the hands of the
Medical Council. So 1 would like to
know at the very outset whether represen-
tation of the Inteprated Medicine will be
in the Council, ¢nd if the Minister gives
an answer in the affirmative in that regard,
I shall be satisfied and withdraw my amend-
ment.
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SHRI M M. DHARIA Mr. Vice-
Chairman, nir, let me be very clear that
those who ai¢ enrolled as Integrated Medical
Practitioners, they are protected by the
law, their fite is not at all hanging in the
hands of th: Council to come, but because
of my amendment to the Definition, in
the Council itself it is possible for them
to modify :he present system themselves,
and becausc of their registration at the
State level they can have their dominant
voice. So herefore there can be a real
integrated course in ail the systems and
that way it may open up its gates for all
the systems . hat exist in the country today.
But so far 5 the fate of the present prac-
titioners in tl e Integrated System of Medicine
is concerned, it is absolutely clear, and I
would like io request the hon. Minister
also to give that assurance to the country,
not merely o those who are actually re-
gistered practitioners, but even to those
who have joined this course this year and
who would be becoming Doctors within
four or five years. In their case also the
guarantee should come from the Minister
and I make 1 demand for it.

SHRI K. K. SHAH :
s0.

SHRI M. M. DHARIA :
say it again

SHRI M. V. BHADRAM : This Clause
9 contemplales to constitute separate Co-
mmittees, one Committee for Ayurveda,
one Commiitee for Siddha and another
Committee fior Unani, and the practitioners
of the Integrated System of Medicine,
as I see the provision in the Bill, have to
submerge th.mselves in one of these three
Committees. But the Minister, in his
introductory speech made on the 19th of
May said thit they are not inferior stuff,
and because they are not well versed in
Ayurveda they are practising only allopathy.
But in the indian Medical Council they
have no pla.e because they are their in-
feriors, and here, because they are practis-
ing allopathv, they are necked out from
here. Thereiore, in view of the amend-
ment to sub clause 2.(e) having been lost
a peculiar p« sivon has arisen how to pro-
tect the interests of these 50,000 people.
Mr. Murthy is contesting this figure. So
I don’t quatrel with the figure. But Mr.
Murthy says that out of the 40,000 prac-
titioners of Indian Medicine 25,000 are
those who uare practising the Integrated
System of Medicine. This is what he
has said. If that is the position, we need
not bother ahout their safety or protection
they can tak: care of themselves. If that
is not the 1ict, can the Minister assure

We have said

You please
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this House that their proportion in the
Comimittees will be such that their interests
will be taken care of by the Committees
in which they will also be represented ?

SHRI M. V., BHADRAM : Can the
Minister give a categorical assurance ?
If they cannot come through election the
Government has nomination quota and
can the Government give an assurance
that their interests will be protected by
nominating integrated practitioners to the
Councd ?

SHRI K. P. MALLIKARJUNUDU
May I have one word ? Why I gave notice
of this amendment is this. In clause 8
it is stated that the Central Council shall
meet at least once in each year. That
means the Central Council will be meet-
ing very rarely and practically all the func-
tions of the Council are to be discharged
by these Committees under sub-clause (3)
of clause 9 which says that subject to such
general or special directions as the Central
Council may from time to time give each
such committee shall be competent to deal
with any matter relating to Ayurveda,
Siddha or Unani system of medicine as
the case may be within the competence
of the Central Council. Whatever powers
the Central Council enjoys are enjoyed
by these Committees and therefore it is
these committees which are more power-
ful and which are in actual practice the
Central Council. That is why I wanted
in the interests of the integrated practi-
tioners a separate committee should be
set up for them but in view of the assurance
given by the hon. Minister that their in-
terests will not suffer and they will have
adequate representation in the Central
Council by virtue of their numbers, I do
not think I should press my point.

SHRI B. S. MURTHY : When T said
this is not integrated system I did not mean
that there is no integrated course in India.
There is integrated course and therefore
we have to recognise that as long as that
system of education is in force.

As far as the other thing is concerned,
except in Tamil Nadu, persons who have
undergone the concurrent course of train-
ing are registered as practitioners of Ayurve-
da, Siddha and Unani everywhere in India.
But in Tamil Nadu there is a separate
Board for the registration of practitioners
in each system of medicine. The number
in each is, Ayurveda 359, Siddha 280,
and Unani 46. According to the First
Schedule Ayurveda and Siddha practitioners
can elect one member each and there will
therefore by at least two members on the
Central Council of the integrated medicine.
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Besides this, 1 have already assured the
representatives of the integrated practi-
tioners when they came to sec me and later
on my senior colleague, Mr. Shah, that
every cffort will be made 1o see that in
nominating their interests will not be for-
gotten. And that full assurance 1 give
on the floor of the House that their interests
will be protected.

SHRI M. M. DHARIA : Mr. Vice-
Chairman, Sir, I want a very categorical
assurance from the Minister that those
who have taken this 1ntegrated course—
those who are enrolled as practitioners
their interests have been completely pro-
tected so far as thewr rights and privileges
to practlice in any system they want are
concerned—those who have jowned this
course this year, their interests also shall
be protected.

SHRI B. S. MURTHY : I have alrcady
assured as far as that is concerned.

SHRI M. M. DHARIA : I do not want
any confusion; I want a categorical assu-
rance.

SHRI K. K. SHAH : The same terms
in which Mr. Dharia has said, I acceept.

* Amendment Nos. 31 to 36 were,
by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

The motion was adopted.
Clause 9 was add-d to the Bill.

Clauses 10 to 13 were added to the Bill.

Clause 14—Recognition of medical quali-
fications.

SHRI M.V. BHADRAM : Sir, I move :

39, “That at page 8, after line 10,
the following be inserted , namely :—

*“(3) No qualification shall be
recognised medical qualification unless
1t is granted after training in an appro-
ved 1nstitution for a period of not less
than four years after matriculation
or its equivalent.”

Clause 14 reads

“(1) The medical qualifications granted
by any University, Board or other me-
dical nstitution in India which are in-
cluded in the Second Schedule shall be

"*For text of a_r-ﬁe-nd;ncnts, ‘vide cols. 22;
and 228 supra.,
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recognised medical qualifications for the
purposes of this Act.”

There is one snag. The Second Schedule
contains 116 institutions. As I have already
stated, some of them are existing only on

paper. Therefore, some protection has
to be given. That is why my amendment
reads :(—

“No qualification shall be a recognis-
ed medical qualification wunless it is
granted after training in an approved
institution for a period of not less than -
four years after matriculation or its
equivalent.”

Otherwise , even a third form, even an
illiterate can become a practitioner. There-
fore, it is necessary to prescribe some
standard. Otherwise, everybody would be-
come a practitioner. In this connection
I would like to draw the attention of the
House to a notification issued by the UP
Government. It reads :—

“In exercise of powers conferred un-
der sub-clause (iii) of clause (ee) of rule
2 of the Drugs Rules, 1945, the Governor
of Uttar Pradesh is pleased to declare
each person who is registered with the
Board of Indian Medicine, U.P. under
the U.P. Indian Medicine Act, 1939
(U.P. Act X of 1939) as person practis-
ing the modern scientific system of me-
dicine for the purpose of the Drugs
Act, 1940 (Act No. XXII of 1940).”

Therefore, everybody will come under
this There must be some minimum
standard laid down. Otherwise, medical
education will be affected. It should apply
to the future candidates. Therefore, there
must be some minmmum standard in this
respect.

The question was proposed.

SHRI B. S. MURTHY : We are not
accepting it.
SHRI M. V. BHADRAM : Llet them

say that they do not want any education
at ail.

THE VICE-CHAIRMAN (SHRI AKBAR

ALl KHAN) : T am putting amendment
No. 39 to vote. I think the ‘Noes’ have
it.

SHRI M. V. BHADRAM : Even ma-
triculation is not necessary and four years
experience after that. Everybody can be-
come a doctor.

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal) : Before the Miruster
replies to this point, may I be allowed
to make one submission ?



233 Indion Medicine and

THE VIC E-CHAIRMAN (SHRI AKBAR |

ALI KHAN) : No, no. We are at the last
stage.

SHRIMATI PURABL MUKHOPADH-
YAY : O this clause.

THE VIC 3-CHAIRMAN (SHRI AKBAR
ALI KHA™) : He has already replied.
[ will give /ou opportunity on some other
clause.

SHRIMATI PURABI MUKHOPA-
DHYAY : This is a very important clause.

SHRI BHUPESH GUPTA (West Bengal):
Let her speik.

SHRIMATI PURABI MUKHOPA-
DHYAY : B3efore the Minister either agrees
or disagree. with the suggestion, may 1
submit thar when we are going to give
recognition to all the medical practitioners
in India, in Unani, in Siddha Ayurved and
also 1n Hoinoeopathy, may we not agree
to some sort of institutional education to
be the only criterion ? Not only we will
go by experience, but they must have some
institutional qualification and some institu-
tional trainiig

With my xperience as the Health Minis-
ter of West Bengal I can tell you that we
run two Ayurvedic Colleges there. When
we used to pay the medical bili for the
Ayurvedic onlleges, to my surprise 1 found
that we paid the maximum for the medicines
which are used only by the Allopaths, like
very difficult medicines, life-saving drugs,
which should not be allowed to be given
by anybody who did not have proper me-
dical educa ion in some institution. The
hazards fro-n those medicines are so very
dangerous. It may save the life for the
moment, bt it has its after-effect. So
some sort ¢ institutional education should
be made cor pulsory.

SHRI B. S. MURTHY : When I said
1 would not accept Mr. Bhadram’s amend-
ment. I wanted to save the time of the
House. What is being done today is we
are now cieaung a Central Council to
regulate the future medical education and
practice in 11digenous systems of medicine.
What we tave now done is the present
Schedule has been drawn up on the basis
of qualificalions awarded by the State
Boards, Councils, Faculties, examining
bodies and other institutions which are
registerable qualifications. It may be left
to the Central Council, when formed, to
review the various qualifications and re-
commend ¢mendments whenever consi-
dered necessary. Sir, not only all over
India but in one State....
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SHRI M. V. BHADRAM : Do you
| accept that all the 116 insitutions which
are hsted in Schedule 11 are having institu-
tional facilities and hospital facilities ?

SHRI B. S. MURTHY : Please listen.
Today in a single State there are a number
of Institutions where there is no co-ordina-
tion. For certificate, for diploma and
degree in the self-same State various cate-
gories of syllabus and other things are
there, and these are recognised by the
State Government . Therefore, the Centre
is taking power to constitute a Central
Councit in order to review the whole posi-
tion with regard to all these institutions,
whose names we have given in the Schedule
also go into the very existence of the institu-
tions, and se¢ whether they are capable or
not of running an institution.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : They should be looked
mto by the Council.

SHRI B. S. MURTHY : Yes. Other-
wise we have to go into a lot of details
prescribing qualifications and all these
things. Moreover, I must also tell this
is being modelled on the Indian Medical
Council Act....

SHRIMATI PURABI MUKHOPADH-
YAY : Wil you allow anti-biotics and
other injections to be given by these Ayur-
vedic practitioners ?

SHRI B. S. MURTHY : No.

SHRIMATI PURABI MUKHOPADH-
YAY : Is there any clause in the Bill to
prevent them from practising and using
those drugs ? It 13 not there 1n the Bill.

SHRI M. V. BHADRAM : The reply
given by the Mimster does not meet the
point at all. The clause says : medical
qualifications granted by any university,
board or other medical institution in India
which are included 1n the Second Schedule.
The Second Schedule contains 116 institu-

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN) The Minister says the
Council will be able to look into that
matter.

SHRI M. V. BHADRAM : That is all
right. We are making a statute. Are
we not laying down the mmimum standards ?

 SHRI K. K. SHAH : Will you kindly
i not reahise this ?  When the Allopathy
\\ Act was passed, the Indian Medical Council
Act, did you not permit those who were
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practising to continue to practise ?
you want to take away their practice ?

SHRI M. V. BHADRAM : T am only
speaking of minimum qualifications.

SHRI K. K. SHAH : Your amendment
will mean that lakhs of people who are
already practising Ayurveda would be
deprived of their right to practise. In
future care will be taken. Today nobody
will be deprived.

SHRIMATI PURABI MUKHOPA-
DHYAY : Quacks are also practising.
Are you going to recognise quacks ?

SHRI K. K. SHAH : No quack is going
to be recognised.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

39, “That at page 8, after line 10,
the following be inserted, namely :—

(3) No qualification shall be a rec-
ognised medical qualification unless
it is granted after training in an appro-
ved institution for a period of not
less than four years after matriculation
or its equivalent.”

p
The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The gquestion is :

“That clause 14 stand part of the Bill.”
The motion was adopted.
Clause 14 was added to the Bill.
Clauses 15 and 16 were added {0 the Bill.

Clause 17—Rights of persons possessing
qualifications included in Second,
Third and Fourth  Schedules to
be enrolled

SHRI M. M. DHARIA : Sir, I move :
67. “That at page 9, line 15, after
the words ‘the privileges’

practise any system of medicine)’
inserted.”

be

The question was proposed.

SHRI K. K. SHAH :
amendment we are accepting.

Mr. Dharia’s

SHRI M. V. BHADRAM :
I a little bit ampiify the whole thing ?

Did |
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THE VICE-CHATRMAN (SHRI AKBAR

ALI KHAN) : Youw amendment is not
being moved ?
SHRI M. V. BHADRAM If Mr.

Dharia’s amendment is accepted by the
Government, I am not moving amend-
ment No. 41.

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN) : The question is :

67. “That at page 9, line 15, after
the words ‘the privileges * the words
and brackets ‘(including the right to
practise any system of medicine)> be
mserted.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN) : The question is ;

“That clause 17, as amended, stand part

. the words |
and brackets ‘(including the right to |

Sir, may |

of the Bill.”
The motion was adopted.

Clause 17, as amended was added to the
bill.

Clauses 18 to 35 were added to the
bill.

Clause 36—Power to make
regulations.

SHRI HAYATULLAH ANSARI :
I move :

68. “That at page 15, after line 12,
the following be inserted, namely

Sir,

‘(00) the determination of the am-
ount of fees to be paid by the appli-
cants for registering their names as
qualified medical practitioners of the
Indian system of medicine;

(000) the determination of the am-
ount of fees to be paid by the medical
institutions to get recognition of the
Central Council;

(0o00) the preparation and pass-
ing of the annual budget of the Council
providing for at least twenty-five per
cent of the budget allocation on the
development of each system of Indian
medicine.”

. TEW A AR AQ e g g TE 1 TF A
7z & fi5 SR EH T ¥ 0T, WTTAE TR
EHT AT g9 F AT &, FHE FAT FIAT AT
T T @A L & el A EX gE aars § )
| 7z aga gt a1 € | e W aEd 991 AT
w31 & EFY, IHE BT FAT

| grar & T T



.

237 Indian Medicine and

T T ¥ Be & 7E, T HAT FL AT IS
qT| TEF F gt am aAas AE &1 WU H
Fg T R — B

“The fres to be paid on applications
and appeas under this Act;”

wired ¥ fewred far mm & & 12 71 25
#, Avax 2 ¥, qw< 28 ¥, afET 7 9gA vl
DR a1F §, ST AU H ATGAT, FEA AT
¥ wrag &1 THTC AT AET R |

oY g A gE-38 FOH A AT

g

st gargeen ey ¢ e fRdr w1 fewean
S B T 1 A ag Wi ¢ A G
FY BB ard & a4 g ¥ ST Fad
AR | F A G, st e
AT & a1 A W g e v SR
T S A Fifeer FY € S a7 q A
frar g

7% A awe Wt I AFd 3, a7 w0
WA wET & ¢ @g wg faom v g 5 A owaw
sfas, ar g-dfuse, dwemw, @l F
For e am Uy TR @il a9TE §IAT A1ET
oy 2o ST 4 FT |

o a| 11 G A ¥ JET FLAT Aq1EAT
g W Tz % & BF 9= A v o |1 e
& fau 739 amw faw T ¥ f¥ am w4, 98
#w, FEA @ 991 ' TR A, O A2 A
T 1 TEfew oiST Fum g@d W@ e e,
oET 7 2 s S Jenar S€Y e 98
ot € s | gafau o areew § T e faar
A< ag 7g 7 T
“the pizparation and passing of the
annual budget of the Council providing
for at least twenty-five per cent of the
budget allocation on the development
of each s, stem of Indian medicine.”
Ay 25 77 47 gre qfFd, 9T ST a7 I
s A o froge 3w w4 & T e w
gTeaH q2d SAIEr €T 2, 9gA A & gL uE
w@T g, 83 UA F1 3 Y ed g g 3 o
T FE TEA ¢ fF amr T ogw & | Sm
T AT AT § AT H, AT 4O FET
]

[§ AUG. 19701 Homeopatity Central 238

Council Bill 1968

TET 21 5 T|w A {5 & ¥eaw sunay g 9y
SUTET @7 F1T | &7 & e Fvar § w25 qedz
Iy e =vfed | W vaT wEr ey an
q aga ¥ fowew 9 FA9R 3, 9 F e
w9 g, F TIET TE, T 1 AT |1 59 A5
¥ vz § it & g fF ag = aWi aw|l
FNAM T 78 5% § 0 faom sm 7 #18 7ef
T G ATAL, FE HAAA = T qFT, Afw
faem awe a9@ F1€ s 99 AE A awar |
qray oy 77 & 5 aeEs § #1E i wa
F(fEd | a1 F ST YT 919 & AET § IAHT TATHE
FN AT T AMESR

The question was proposed.

SHRI B. S. MURTHY : Sir, I thank
the hon. Member for raising all these points.

We shall bear these in mind. 1 appeal
to him to withdraw his amendment.

SHRI HAYATULLAH ANSARI :
After this assurance, I beg to withdraw
my amendment.

*Amendment No. 68 was, by leave, with-
drawn. ‘

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN) : The question is :

“That clause 36 stand part of the
Bill.”

The motion was adopted.
Clause 36 was added to the Bill.

The
First Schedule was added to the Bill.

The Second Schedule

SHRI B. S. MURTHY : Sir, I move:

48. “That at page 14, under ‘Part I—
Ayurveda and Siddha’, in item 10,
under colunin 4, for the figures ‘1956,
wherever occurring, the figures 1958
be substituted.”

49. “That at page 17, in item 11, un-
der column 4, for the figure ‘1962
the figure ‘1958" be substituted.”

50. “That at page 17, itemy 23 and
all entries relating thereto be deleted.”

S{. “That at pages 17 to 20, items 24
to 82 be re-vumbesed as iteins 23 1o 81,
| respectively.”
i

| *For text of amendment, 1ide col. 236 supra.
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52. “That at page 18, i re-numbcered
item 31, under column 2, for the words |
‘Netra Vaidya-Visharada’ the following |
be substituted, namely :—

‘Netra Vaidya-Visharada
Vawdyakalanidhi’.”

|
|
53. “That at page 20, after re-numbered
item 81, the following be inserted, name-
ly :—
‘82. State Faculty

of Ayurvedic Medicine,
Orissa.
Ayurvedacharya
B.S.AM.

From 1969 onwards.”
54. “*That at page 23,—

(i) item 109 and all entries relat-
ing thereto be deleted;

(ii) items 110 to 116 be, re-numbered
as 109 to 115, respectively;

(iff) in re-numbered (tem 11{,—
(a) under column 3, for the

letters ‘M.A.S.M." the letters
‘M.A.S.E.’, be substituted;

(b) under columns 2 and 3, the
word and letters ‘Pranach-
aryd F.AS.F." be inserted.”

55, “That at page 24, under Part 11—
Unani,—

(/) in atem 4, under column 4,
for the existing entrics, the following
be substituted, namely :

‘From 1958 to 1963.
From 1956 to 1963.

(if) in items 5 and 6, under column
4, for the figure *1956" wherever, occurr-
ing, the figure ‘1958 be substituted.”

(iir) in item 7. under column 4,
for the figure *1965° the figure ‘1963°
be substituted.”

The questions were put and the motions ]
were adopted. |
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question 1s : ‘

“That the Second Schedule, as amended,
stand part of the Bill.”

The

adopted.

The Second Schedule, as amended, was |
added to the Bill. J‘

motion was

The Third Schedule

SHRI B. S. MURTHY : Sir, I move :

57. “That at page 26, after item 2,
under ‘Part [-—Ayurveda and Siddha’, .

Council Bill 1968

the following be inserted, namely :—

‘3. Manmohan Ayurved- [920—
Chatuspati, shastri 1940." >
Dacca. Ayurved-

ratna

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) : The question is :

“That the Third Schedule, as amended,
stand part of the Bill.”

The nwotion was adopted.

The Third Schedule,
added to the Bill.

as amended, was

The Fourth was added

the Bill.

Schedule

fo

Clause 1—(Short title, extent and commence-
ment)

SHRI B &. MURTHY : Sir, I move :

2. “That at page 3, line 6, for the
figure ‘{969 the figure ‘1970° be substitu-
ted.”

The question was put and the motion was

adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question 18 :

“That Clause 1,
part of the Bill.”

The

as amended, stand

motion was adopled.

Clause 1, as amended, was added to the
Bill.

Enacting Fornula

SHRI B. §. MURTHY :

1. “That at page 3, line 1, for the
wotd ‘Twentieth® the werd ‘Twentyfirst’
be substituted.”

I move :

The question was put and the motion was
amended.

THE VICE-CHAIRMAN (SHRTI AKBAR
ALl KHAN) : The qucstion 1s :
“That the Enacting Formula, as amend-
ed, stand part of the Bill.”
The

motion was adopted.

The Enacting Formula, as amended was

added to the Bill.

The Title was added 10 the Bill.
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SHRI B. §. MURTHY : Sir, 1 move :
“That the Bill , as amended, be passed.”

The uestion was proposed.

SHR1I M. V., BHADRAM : Sir, 1 have
one point to make. The State Govern-
ments under the Drugs Act permit various
practitioners to pracuse allopathy. In
Punjab under the Drugs Act, Rule 2, and
the Drugs und Cosmetics Act, 1940 and the
Rules madc thereunder of 1945, the Gover-
nor issued a notification. Subsequently
the honourible Leader of the House and
the Minister of Health and Family Planno-
ing issued a statement which contains a
serious danger. The  Punmjab  Govern-
ment was .onsidering a suggestion to ex-
clude vaidyas and hakims from the list.
The statenx nt of the Minister , Mr. K. K.
Shah, was made on 4th March. | have
his quotation taken from the Times of
India. It says, “........ cxcluding some
of the peonic who are likely to indulge
in spurious drugs, or whatever it may be,
in Punjab. * This power should
not be used now that the Central Council
is coming ir to being, 1f anybody misuses
his degree o ' whatever it may be, the matter
should be referred to the Council. The
Governmen' should not take any unila-
teral action to exclude anybody or advise
any Government on this matter. This
is the point that I wanted to make.

SHRI M. N. KAUL : Mr. Vice-Chaur-
man, 1 wanied to take only a few minutes.
I have wat:hed this debate with intense
interest almost all the time. The reason
1s that some years ago I visited an institute
in Jamnaga which deeply impressed me.
The man in charge of the institutc was
a very well qualified allopath. He turned
later into ai. ayurved. His faith developed
in that systemn.  You could talk to him with
rcason and he could arguc with you. He
said then that it is not merely a question of
integrating :he medicines. What we are
doing is we are concentrating on certan
medicines, certain magic cures, certain
drugs, which are not known to the Western
system and ‘we want them to be encouraged
and become known and be practised. But
he said tha: that is a limited approach.
The fundam :ntal approach of our ancients
should bc dscussed. That was the basic
lndian approach. And with that end m
view he had collected a mass of literature,
Sanskrit literature and other literature,
anéi large purts of it were still not transla-
ted.

-

He said that there is a great lot of them.
1 was reming¢ed of the renaissance in Europe
when all tle new ideas were developed
as a result o/ the study of the ancient Greek

14 RSS|70—9.
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i and Roman books. [ still believe that the
i renaissance of Indian imedicine may come.
| But it will not come, as he said, through
! an integration of these medicines. It has
| got to come through these practitioners

adopting a new approach and contributing
something which the West has not yet
contributed. That man has yet to arise,
as he said. What has it come to now *

It is medicine plus intuitive diagnosis.
The last person who was famous for his
intuitive diagnosis and whom I knew was
Hakim Ajmal Khan. His diagnosis was
through pulse, eyes, nails and general ob-
servation. That was sheer intuition. That
knowledge could not easily be transmitted.
It could only be transmitted to pupils who
remained with him not for five years, but
for a whole lifetime. By observation and
by his message, he could impart something
of the intuitive faculty. The Indian sys-
tem of medicine has adopted drugs plus
intuition. That is not enough. This
Bill wili not solve the problem and drugs
will not solve the problem. It is the man
who has got to arise and that man will
give a clarion call and that will come from
a deep study of scholars who will imbibe
that ancient knowledge and who will be
inspired by that knowledge. Now I will
tell you a story and conclude my speech.

For the first time, the sway of modemn
medicine was highlighted in the time of
Shah Jahan. As students of history, some
of the Members may know this. Once,
his daughter was badly burnt. Nothing
that the doctors in India did could save
her life. Then appeared in the picture
a Fiench Doctor, one Bernier, He was
an expert in his own system and he complete-
ly cured and saved the life of Shah Jahan’s
daughter. It was that single fact which
had highlighted the superiority of the West-
ern system and stagnation of the Indian
system. That stagnation is still there.
Gandhiji used to say that there are jewels
in the ruins. But those jewels have to be
picked up by a man who has the capacity
to pick up and popularise them, It is the
approach of the Western science that
made it a success. We have to look at
it from that point of view. This Bill and
these parliamentary battles are intended
for providing livelihood for the existing
practitioners. It is nothing more or less
than that. The burden lies on those who
can put their hearts and souls into a deep
study of all the relevant literature and
then out of this fermintation some man

may be thrown up who will inspire them
and give a new lead to the Indian medicine.
it is only that man who can make Indian
medicine a success.
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SHR1 BHUPESH GUPTA : We do

not have a Shah Jahan’s daughter.

=t TR @gw (Wew 9_W) @ IJIHAY FERE,
T A< 9§ s w9z & 5o A A s
R 5 o wgEz faeew § S o AW
frgia g Sust % g qaeag W 9, FHAd
& for qgen fagia argER 1 ag & f faa fmft
AT F 724 St § A8 H A A qAF FIAT
g AU fraea & v ot g fagim € Sast
AT FH 2 3T 1 wEwF &) & o
41T AT WTYEE FT A6TAT 6 9893 § fFar a1
#Y 39 o<k 29T 91, 39N 45 qamar ™ qr
|, ¥ A fre a7 g 8, AT gW oo
ot sitafy &1 97 & A 9g 79 IR @ 5T b,
e W, 7T § A1 FOHT FAT AW LT 8, Tagreh 7
T AT AT &, T FT FTAQC AT FOHT
#aeq a8 & & 77 afwar 7 faah wew gt
& g% are ¥ sraw) (R A ST § o Sy
awfgn T 7ER F dEg § S A w94
& 9T FEr WY A7 977 W€ WIAH FT A7 wear
f foras og e 1 & fF 5 ST A et
K1 Frafeml & ar ¥ A1 1% &, fHg @& 9L A
T EHT & AT AHT g E, I9F aR ¥ wvT
3% fAvig Fae gt AT A7 IAEFT AT & aE
& T Fatfaa SR 9O Aaa ¥ O ans fadt
) § gumar 7, 79 ot § fed wam 2
R fF St e F, Al g
T IHR Y IO 70 T §, T O T )
IuF T FAE MR 7, I a7 02 3 vgia
oY a1 g 7 Tgha 2 IAer AT H e gy i |

T 1T, F g7 v wefy & a1 i ag garn
mgfwawﬁwﬂagwgm,maﬁ
FT g WA I, IEF O F1 g wC g,
IEF G I qG FA EAM, 7 A H it qq

Ture & 5 59 fas dyaems &) @Y vl

uF 7 & fF 99 o R ¥ agA A & A,
TSI & &%, 4% foet vy &, 1 Hamwan
TEAHE I AR ST &7 HT¢ S|t Fefr qoifersy
¢ o frem awr &1 fasme e amem
g T fAded 2

SHRI M. M. DHARIA :
Chairman, Sir, it is indeed a great red letter

day in_the hisiory of Indian medicine,
This Bill provides the proper opportunity

Mr. Vice- |

l

|
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and proper protection. This Bill is not
ment to protect any quacks in this country.
Let us make it very clear, 1t is only for
better expertise. This country has certainly
contributed to the world-—it has a great
beritage, a great culture, and spiritual and
moral values. This country has contri-
buted all these to the world and the Indian
medicine should also contribute to the
whole world, It is for the cxperts, the
best doctors in the West to come to this
country and learn much further. As we
had our plastic surgery even in the past,
such traditions are to be created. This
is the responsibility cast on this new Central
Council and the other faculties to be created
under this Bill. Sir, 1 look at the Bill in
this way. A great responsibility is cast
on those who are protagonists of Indian
medicine. 1 am sure you will stand by
them and this chapter will open up a new
vista for those who intend functioning in
this way, in this direction. | wish them
all good luck. But, let them not under-
stand that it is for just giving protection
to some quacks and other persons. It
is only for the raising of the standards,
it 1s for the hreaking of the barricades of
stagnation in fIndian medicine. That is
why we arc passing this Bill and in this
spirit, I am sure, the Council will take it
and go ahcad and create a new history in
Indian medicine.

Y gageet WRTQ ;SR arEd ST
aew, fed & 79 X g @ E | AT T
fomfvdt amreagy 2= =T &1 v & wife @
M A7 § IR Arfow 92 & agt § & T
ST A7 Y dTTT 2, qG@ & oA g fawedt
T A=A FATIM 97 W §27 ¢ 1 qg g7 AEATH
g1 & qrzeg AT AW FY T FeA ARATT §
7 et wma 71 o 3 A g A g
et #19 faay ) & gastar ¢ ofgw 7 €9m3 g
AT A1 T AT A9 "ET 4, WA AR AT
TN A FAT 1T &1 X6 7 §AAT | ATAS K AT
e Faferqmer AW &1 99 7 A §]1 3
& WA AT S, ST AT GHET T
W a7 9% a9 § 7 F fam vetfus e @9
TE AT 75 A fgrgeam #71 iw § W T g
¥ aEy AT FY S0 & | AT HIE ATEH R TN
Fenfrdt wveerm A8 Gy wem €1 ot & qei
FX A BqT AT F, B B §7eA R4 aqr § A
¥ 9 et g a1 ¥ 7 Feed AT AT & A
§1 e aoe § g mman g e ag wl vl
AT AT A A | Araw A i
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¥ W AT, ATEW A g F I A |

g Afswa arges a9 {3

TEFAREAAR TG A TgT
fir TTF 1 U W A I @Y E | O A
Y qET § 447 &, AT Fore of 9<F A A ¥
AT 3, T A T A @l A AT E
o a7 A oF WET AN TEA-aTd SeT a
AT § T TCeT a7 WA F 1% IAH FF A
&, afea wadg &Y O & & @ 59 3 g,
wT Ag1 3@Y awr G F@T T I A0
e o A A e &) w7 R W AT
g U £ vy A AT | AT A4S e
I 919 & fr ww gar TEIfed e @
FOT AT 2 3@ grew ¥ § agy ARHE
g fr T o Faar @ g wT |t
FHYdTm i de A &Gm . RN
oAt o F &m o e § oo |
& AT ST AT ST AN | FE A ALY
) afgw ggmm A TR g A R W H
TE I TN BT gRA ST 8, TV ERA
FaraT & 1 & 7 grar, afgar 7 g ar v
W A wEdr v F oA o5 Fet Sae
gg, mF AR T I AR R 0 F 9R oF A
gt @ w afer , T wwer S gwr A
I TE | CATT ZATE A AFAY 21 &1 S AT
SrEFT T M TE | AE qGT ARAH B AT F
f& e wEFT 7 TEe AT fad g, 7 g
T 2, A1 a2 990 A T E ) A gAA 0T
f, drg e G feam, e 2w G
W =7 % @ Al HUST gH 4T A q9
S BT 3T A ¥ §Fe ST # ag 99
AU | ARy dr agr, RfsEE AT &l
FEIH W O TR T A ) T aF
fF Mg adig mygfmagas
¥ & T o CRLARE F A1 § ) H qg T AR
w7 § AW A g B W g ww A faw
e frete w¢ G M Awd ATE, dTed
afewe AT § &6 WU T & | @ W TEdT
o7 OATE % Wil G g at I8 T6 979 B GEE
deed FT AEN AUAY | A€ 41 OF S99 I G
g AT ag T A9 T 8 aE N 9gET A
FE 1|
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ad ¥ o gE<r O g FA A g i vte
T e g 6 & quae w7 o ¢ o
o T o T A A G R E A W
TREITmfsmar T &1 ¥ ¢
T T AN T GgAAT | QAR gw g
BT g7 & AR 97 a2 A a9 g1 a1 fe
F1 JATE 11 UHITT 9 Qe g g e
7% &1 it 28 T oie g § e
@ Ay o § ) el o A e
A & FIF 3 39 fA0 woa &« & anwar
g fr ifewr 6 aga = e g &1 @R
R T g AT E | AT FY ST HT FrEw
AEA AT WA GWET TS B\ ag W iy A
AHI T TFA & TH TA% ATGH Frafy aner w7
#7 F1T 77 & | AFA 0 AT FrSAT A7 A
F fam w1aw o @ G4E # 59 77 F fao
FIEAT | ZH A FT gH TG §9A £ 1 g
T B, SR g areew A1 A 3T ¥ o Aw v
/IR 1 U TSt A gfrr AT @Y E A Fv e
9 A 31w WY 3 ) F R ma o A

i

™F 1% 7 Uw FRea wIOeT aqersm o
IAH & T 81 TGIFH & 0 T T & 0o1r-
7 & W1 707 40 Hiw frgh w0 Ay
T oy #9020 29T # §1 ag o Ay
#qret o T 100 a9t 81 98 ar § wwgw
grmm fF g 0 & 9T A ST AR, SEET
AATA ATRTITAT T &1 AFAL § W AHT g0
Fifel 7% A AT F | TEAR AL 7
F 1 AT AT T TAATT AT I H AT AT &7
TET T TF AT WS A G A | AT IFAETE
H AT 07 AR HR FEAT F TE99 81 5737
£\ 0F arE WRAT TR G R W o
pERcTEiEcFStREE I = AN A FC)
AR TG gL A FAAW SEMAGT I ) 0F
qTg TETAT o A forwwT W 3 ¥ w7 s
¥ g1 9 AR AEHT T99 a9 & faw 9w gy
W 91 AR &red Ty & ooy Wi e aga
g=wr 2, @ A afew awae & ag o g
Atz a1 feam 2 91g 98 g T gL, 99
FT &1 a1 iy 71 &Y 29 Saw &

it UF qrgd 3 e T &Y ufee foar g o
I T ferm & fE v @ fagr wr g @
qewT § v afew ug A Fg1 91 aFw § fr ag
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[ »ft gavaeen e |

FT TG WIF THF & | WA FAN &Y goay & oy |

AT AT AZT AT gAS a7 Tg ¢ T 7w
FAGT g7 a1 gaer At afemEe ¥ o
AT 1 73T 97 & g a1 g Aranal aTv g,
FrATfE 9g FHT G FQT 4T A 97 o W
AT AW W 4 | AN F a9 Srafedi g
TgdY 47 1 1 7 W &7 ST A

# 9z a9 Fg W AGAT § F A K ARER &
feerves g ot 7 gATeY & e § AfFT & wma-
foea sqg TET AT 2 0 S 19 § g W AT
TRIX 919 HTEE WX GO T S 3 W@
g, @gd dfzwra W g, 937 918, Tga A
& &1 ¢ M gfem w1 guT AfFA A4 AWAT
o graHTEA fear &) e g fon
fTed 0F g9T WA qgA WICAT ZEIL

TEA ANl AT FATH GHT FTAT 41
6 P, M, ’

frsTET & AT are AT AT B 9
1 ZATE AT T2 qF TS a7 AT N 1 AGEIT
fergeam & faet @1 OFEATT FT T TE )
&1 F2A &7 q97d g9 & fv a" <91 ° B Ag)
ST &1, AR AT AR At § O 3
ZA F S F e AT T ER-IAe AT 4 ferge
%1 27 g7 afes a0 gAY T FESET

Y WAWE W AR 9T AaTEd
wgid, @ qax Afafa A Ay 7 omi
T FTaER I EE fFIRM sm agw 0
st e 1 S ged fde fase ok Wi
gafa & T8 A SHAT A &1 FGFR T
St 39 fadms & =9 ¥ @R G g e
& w7 Y ot o E9 ), veyans &
f )39 TR F ara § T fAauw |y arig #%ar
g1

SHRI B. 5. MURTHY : lIrise to thank
the Members in all humility for the greatest
cooperation they have given me to sce that
e Bill is cnacted. My special thanks
arc due to Mr. Bhadram and Mr, Mallikar-

junudu.

provide certain safeguards, they could
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In spite of all their anxiety to
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| sce how we were anxious to help them.

| My thanks are also due to Mr. Dharia who
| was responsible for e e

|
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Compromise,

1}
\
| SHRI B.S. MURTHY : ...gelting an
Camendment  agrecable to  all  sides. 1
| must say that this is a red letter day in the
J history of Ayurved.

THE VICE-CHAIRMAN (SHRTAKBAR
ALl KHAN) : You mean all Indian medi-
cines ?

SHRI B. S. MURTHY : Ayunved, Siddha
and Unani are known as Indian medicings.
The Indian medicine for some time past
has been reduced to the position of Cindre-
lla in India. To-day a new chapter is
beginning when the Cindrella will herself
become the mother once again, of all sys-
tems of medicine wherever they ate—,
no East, no West, no North and no South
and see that India once again leads as the
best in the medical field as tt did during the
days of Buddha and even prior to him.
Here I must also say, it 1s onc of my drca-
ms and my life’s ambition being fulfilled
to-day because ever since 1 Tought with the
Adviser's Government in Madras m 1939
this has beca my mission and unexpectedly
and through the kindness of my senior
collcague, Shri Shah, } got this opportunity
to get my life’s ambition fulfilled and my
dream realised.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I wish the Ministry, the
Government and the counury very well
It s really a very great step to help, organise
and regulate the Indian medicines.

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN) : The question is :

“That the Bill, as amended, be passed.”

The

The Bill, uas amendod,

motion wds  adopted.

was passed

REFERENCE 10 CALLING ATTEN-
TION NOTICE ON STATEHOOD FOR
MANIPUR-—contd.

SHR! BHUPESH GUPTA : 1 under-
stand that the Calling Attention on Manipur

J will be taken up min the other House to-
l morrow. 1 do not see why it should not -
be possible also to be taken up in this Hogse
tomorrow. Now as you know, | pointed
out in the morping that so many of us have
given this motion. The Government should
consider it and if it is not possible simul-
taneously, at least it should be divided




